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The House reassembled after lunch at half-
past two of the clock. The Deputy Chairman
in the Chair.

MESSAGE FROM THE LOK SABHA
THE APPKOPRMTION (NoO. 2) BILL, 1966

SECRETARY: Madam, | have to report to
the House the following message received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha :—

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith a copy of the
Appropriation (No. 2) Bill, 1966, as passed
by Lok Sabha at its sitting held on the 29th
April, 1966.

2. The Speaker has certified that this Bill
is a Money Bill within the meaning of
article 110 of the Constitution of India.”

Madam, | lay the Bill on the Table.

RESOLUTION RE. PROCLAMATION
RELATING TO THE STATE OF
KERALA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
JATSUKHL\L HATHI): Madam Deputy

Chairman, | beg to move the following
Resolution :

"That this House approves the con-

tinuance in force of the Proclamation

(G.S.R. No. 490) issued by the Vice-
President of India, discharging the func-
tions of the President, on the 24th March,
1965, under article 356 of the Constitution,
in relation to the State of Kerala, for a
further period of six months with effect
from May 11, 1966."

Madam, I do not want to go into the details
and recapitulate the circumstances under
which the Proclamation was issued on 24th
March, 1965 by the Vice-President,
discharging the functions of the President. The
House had approved this Resolution on 11th
May, 1965. The term of this Proclamation
expires on 10th May, 1966. The Second
Proclamation was issued in November 1965.
The grounds for which the Proclamation had
to be continued in force are well known to the
hon. Members of
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this House and | do not think I should dwell at
length on those grounds also. | know that the
Members of this House would naturally be
anxious to see that a popular and democratic
Government is set up in Kerala as early as
possible. | share the views of the Members.
The Government would also like that such a
responsible  Government  with  elected
representatives is installed in Kerala as early
as possible.

SHRI LOKANATH MISRA (Orissa) :
We have lost three Members in this House.

SHRI JAISUKHLAL HATHI: | know

in howsoever benevolent and democratic
manner the officers and the Governor may
function, they do feel that there is not that
responsible Government. | know that and |
appreciate that. Whatever might be the best
mehod under which the officials and the
Governor under the direction of the Home
Ministry function, that feeling is bound to be
there and | share that feeling.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Shri Lokanath Misra was referring
to three Members of the Rajya Sabha.

SHRI JAISUKHLAL HATHI : I am coming
to that. In fact we have considered this matter
in the Consultative Commit ee. We also
sponsored the question with the Law Ministry
and the Cabinet at a whole considered it.
Unfortunately the Law Ministry and the
Government felt Ihat it would not be proper to
make a change for a few months. After all
when the next elections come, we will have
that right. Therefore | do appreciate that the
President's Rule cannot in any circumstances
replace or substitute the form of a democra-ic
responsible Government. It is therefore that
the Government is also keen and the
Government has examined all the c'rcum-
stances whether the present Proclamation
hould b? extended for a further period of s'x
mon‘'hs or not. After considerin” all the
relevant factors the Government have come to
the conclusion that the present Proclamation
has to be extended for a further period of six
months

SHRI AKBAR ALI KHAN :  This will
end in November.
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SHRI JAISUKHLAL HATHI: The cir-
cumstances which have led to this are that if
elections are held immediately after the expiry
of the present Proclamation, in May, in
Government's View no political party has any
clear chance of winning a majority. This may
be a judgment which other parties may
contend that it is not a right judgment, it is a
wrong judgment.

SHRI BANKA BEHARY DAS (Orissa):
Whose opinion is it ?

SHRI JAISUKHLAL HATHI: It is Gov-
ernment's opinion. We have consulted various
other Members and parties and we know the
position. From May to October it will be
monsoon and elections cannot be held in
monsoon. That is a practicable proposition.
Then the next general elections will be in
1967. So within a span of few months to have
two elections—qgeneral and parliamentary—
will mean strain not only on the Government
administration but also on the people and the
representatives who want to contest the
elections. That is also one of the
considerations which have prevailed upon the
Government. In November the position will
have to be reviewed again. At that time the
other considerations can also be borne in
mind. But so far as May to October is
concerned, it is also not even otherwise
possible to hold the elections, and that is what
the Members also have given expression to.

I am sure the Members would raise ques-
tions. | have already conceded that whatever
may be the best efforts done by the
Government, that would not replace a popular
Government. That is true. But even then |
think it will be my duty to point out to the
House that during the period of a year, May
1965 to May 1966, the Consultative
Committee held its meetings five times, once
every two months or two and a half months.
And it is not that this Consultative Committee
has considered only the legislative measures.
No other Consultative Committee which was
formed as a result of the President's Rule,
either in PEPSU or in Kerala earlier, had the
scope which this Consultative Committee has.
It is not only a Committee which looks into
legislative matters but it discusses questions of
importance to Kerala. It has discussed
questions in regard to food, irrigation,
railways, economic development
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and various other subjects. The Committee
had also the opportunity of having in this
mseting the Food Minister himself to discuss
the food question, the Railway Minister to
consider the new railway line*, the Deputy
Chairman of the Planning Commission to
consider the Fourth Plan and the Minister of
State for Planning. | am saying all this
because when the State has no Legislative
Assembly, naturally the Members
representing Kerala here and other Members
should at least feel that they have an
opportunity of expressing their views. No
doubt in Parliament they have the right to
speak and they can expect to speak on these
subjects. All the same in Parliament perhaps
all Members from Kerala may not have a
chance to speak, while here in a very quiet,
calm and cordial atmosphere they were able to
discuss a number of questions.

I may point out that one of the most
important questions which had been baffling
Government for the last sixteen years, all these
years, was the problem of the eviction of
encroachments on Government forests. A sub-
committee had been appointed to look into
this question. It was a sub-committee of this
Consultative Committee and its report has
been received and is under the consideration
of Government and whatever decision this
committee will take in consultation with the
Consultative Committee will be the State
policy for the future and we shall be able to
solve this question which is really a very diffi-
cult question to handle. There seems to be
some apprehension in the minds of Members
from Kerala especially that pending the
decision on this sub-committee's report,
people will be evicted. | may assure the House
that the status quo will be maintained and no
person will be ejected pending the decision of
this committee. If evictions are necessary for
purposes of construction of projects or other
things, that will be a different matter. But on
the ground that they had encroached they will
not be evicted. That will not be done.

This is only one of the many important
points or questions that have been considered.
I only thought it proper to bring to the notice
of the House the functions of the Consultative
Committee and the way in which they are
handling the matters pertaining to Kerala. |
may once again say
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that <t cannot replace a State Legislature. Let
it not be understood when we are hard-ing on
the Consultative Committee, that we minimise
the importance of having a Legislature in that
State. But we have tried to discuss almost all
the questions as much as they could be and |
may also assure the House that we shall
continue to take the same interest that we have
been taking. Therefore, Madam, | recommend
this Resolution for the approval of the House.

The question was proposed.

THE DEPUTY CHAIRMAN
Govindan Nair.

Mr.

SHRI BANKA BEHARY DAS: Madam,
before we start this debate, | would like to
make a submission. Will the hon. Minister
kindly tell us whether, as during the last time,
they had referred the matter to the Governor
of Kerala and got his report on the present
situation there ? If they had got such a report,
I want it to be placed on the Table so that it
may be helpful for our discussing this matter.

SHRI M. N. GOVINDAN NAIR (Kerala):
Madam Deputy Chairman, ths framers of our
Constitution .

THE DEPUTY CHAIRMAN lust a
minute. | may inform hon. Members that one
day has been allowed by the Chairman for this
debate. Therefore we shall have to sit a little
longer if there are enough speakers and finish
this today.

An HON. MEMBER : That will not be
possible.

SHRI MULKA GOVINDA REDDY
(Mysore) : That may not be possible, Madam.
This is a very important motion and there are
so many speakers desiring to speak.

THE DEPUTY CHAIRMAN: | know
how many speakers there are.

SHRI B. K. P. SINHA (Bihar): Madam,
one day means a certain number of hours. It
means five hours and so this debate will have
to spill over to the next day.

THE DEPUTY CHAIRMAN : Anyway let
us go on now.
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SHRI M. N. GOVINDAN NAIR: Madam
Deputy Chairman, if the framers of our
Constitution had ever dreamt that this section
or article of the Constitution would be so
abused by the Government, they would have
taken some steps to prevent it. Continuance of
President's Rule goes against the very spirit of
our Constitution. Now it has become a sort of
ritual and the hon. Minister has given us the
warning that we should be prepared for
another Resolution after six months, of the
same type. Anyway, it has been unfortunate
that our State after independence had the
longest period of President's Rule. And now it
has reached a stage where our State is faced
with a new crisis. Hitherto the problem was
that we did not have a democratic Government
and the hon. Minister was telling us that
President's Rule cannot be a substitute for
democratic Government. But today Kerala is
faced with a situation where even the very
Administration might cease to exist. Recently
a commission was appointed by the Govern-
ment for the revision of the pay scales of the
Government employees. The recommendation
of that commission instead of pacifying any
section of the NGOs has been a very good
instrument for uniting the entire body of
NGOs in our State, and they have given notice
to go on strike and the strike is to take place
on the 24th of May if their legitimate demands
are not conceded. The Government's attitude
seems to be to somehow suppress the struggle
if it takes place. But as far as the people in the
State are concerned, we are convinced that this
attitude of the Government will definitely lead
to a crisis. There are some fifty or more NGO
organisations and all these organisations are
vehemently opposed to the present pay re-
vision. They are equally united in the matter of
strike and unless the Government intervenes
and solves the problem in a proper way there
is going to be a strike.

SHRI AKBAR ALl KHAN : And your
party will support it.

SHRI M. N. GOVINDAN NAIR: All
parties will support it.

AN HON. MEMBER: The Kerala
Congress ?
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SHRI M. N. GOVINDAN NAIR: The
Kerala Congress is another organisation. The
K.P.C.C. and all parties recently agreed and
passed a resolution.

AN HON. MEMBER: What is K.P.C.C?

SHRI M. N. GOVINDAN NAIR: The
Kerala Pradesh Congress Committee.

SHRI ATAL BIHARI VAJP.YYEE (Uttar
Pradesh) : The official Congress party.

SHRI M. N. GOVINDAN NAIR : Even
they have joined all the other political parties,
because as far as the demands of the NGOs are
concerned, they are mainly with regard to the
question of weightage, with regard to their
dearness allowance and with regard to their
house rents. Everybody in the State feels that
the demands that these government employees
have raised are very legitimate and this pay
revision did not help the vast majority of the
people who get not more than Rs. 2 as
increment, while the high-ups, like the
Secretaries, Joint Secretaries, etc. some of
them have got increments of Rs. 200 and Rs.
300. Therefore even though the State is spend-
ing money that money has gone to a very
small section, increasing their pay in a very
substantial manner. So this is what has led to
the present position. | want to impress upon
this House the gravity of the situation that will
arise in our State. The entire administration in
Kerala may stop because except for the police
everybody else has given notice of the strike
and the strike is going to take place and all
threats on the part of the Government will not
help to avoid the strike. If such a situation
arises, then what would be the fate of the
people ? No collectorate will function, except
the Police Department. Even in the Police
Department | do not know whether the
ministerial section will also strike; 1 am not
sure of that. So the Governor, the two Advisers
and the Police will be in complete control of
the State. This is the position to which the
President's Rule has driven the State.

SHRI LOKANATH MISRA : Now that
you have forewarned them they will take the
army and have it as a stand-by.

SHRI M. N. GOVINDAN N \TR : Now the
schools and colleges are closed. The school
teachers are also dissatisfied with
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the pay revision. They have already started a
token picketing and they are just waiting for
the schools to re-open—thsy will re-open by
the 1st June—for them to start the strike. So
the teachers will also be on strike.

Coming to the question of college teachers,
you should remember that we have a large
number of colleges in our State. The number is
something like 112 or so and the private
colleges come to 106. They have also been
demanding a pay revision. Recently the hon.
Education Minister had come out with a
suggestion that 80 per cent of the expenses
needed by the States to increase the pay scales
of the college teachers will be provided by the
Centre. And here | have to draw the attention
of the House to the efficiency with which our
State is functioning. \s far as the college
teachers are concerned, earlier there was an
agitation; when they were getting Rs. 125 or
so, there was an agitation for an increase-in
their pay. In April 1958 the Government
finally conceded their demand and agreed to
give them an increment but it took them four
years to do that. | was only in 1962 that the
Government was able to implement the
decision already taken in 1958. Again in 1964
there was another agitation for an increase in
pay. They wanted this pay to be on a par with
the recommendation of the University Grants
Commission. So this matter was taken up and
in 1964 it was recommended that the U.G.C.
pay scales should be given to the teachers. An
assurance was given in 1964 but it took them
two years to concretise that assurance and by
February 1966 orders were passed. Before it
got implemented, this new proposal made by
the hon. Education Minister has come. This
will not create any problem for the State be-
cause the major share that would be needed for
increasing the salary will be met by the Central
Government. But if the pace with which this
problem was dealt with on the previous
occasions is going to be followed now also,
these Professors will have to wait for at least
another two or three years to get the benefit of
this decision. If the Home Ministry takes note
of this fact and intervenes in such a way that
this ~ recommendation is  implemented
immediately, at least they can keep these
college Professors away from strike. | think
Mr. Hathi will take note of this matter.



89 Proclamation relating

Then there is another anomaly. As | told
you, there are 106 private colleges of which
46 colleges are called junior colleges. The
qualifications needed to be in the service of
the junior colleges are the same as for those in
other colleges. These junior colleges are also
affiliated to the University but unfortunately
when it comes to the question of pay revision
of these junior college teachers, they are
exempted.

SHRI JAISUKHLAL HATHI: They are
exempted ?

SHRI M. N. GOVINDAN NAIR : Yes, they
are not included in this. They are excluded.
This large number of junior colleges may be a
peculiar feature in our State for whatever
reason it is but | think the Government should
see that the teachers of these colleges are also
brought within the purview of this pay
revision.

There is also another anomaly. In most
of the States the Degree olleges and the Post-
graduate course colleges are separate but in
Kerala the pre-Degree, the Degree and the
Post-graduate courses are there in one and the
same college. And here the Heads of the
Departments who are running the post-
graduate studies are denied the benefit of the
pay revision that has been suggested by the
University Grants Commission. | hope the
Government will look into these anomalies
and if that is done they can keep at least these
college professors away from the strike. My
main point is that the Government should
immediately intervene in this. Instead of
thinking that by the use of might, by the use of
force, they can disrupt the strike and teach
those people a lesson, they should intervene
and remove these anomalies. But if the
Government persists in their own attitude they
would be treading into very dangerous
grounds. They have to take an entirely
different attitude. | had some discussion with
the Adviser on this question and he told me :
"Even if we agree that the demands are
legitimate, we have one difficulty and that
difficulty is that we have no money." For this
a few crores may be necessary and it is the
responsibility of the Centre to provide the
necessary money, because why should the
D.A. which a Madras employee gets or a
Mysore employee gets or the employee of any
other State gets, be denied to the Government
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employee in Kerala ? Why should you raise
the question of lack of finance when it comes
to Kerala ? So | think it is their responsibility
not because it is now under the administration
of the Centre but even otherwise it is the
responsibility of the Centre to see that
adequate funds are provided for this purpose
in Kerala and thus a very ugly situation there
is avoided.

3P.M.

Now the hon. Minister was very eloguent
about the functioning of the Consultative
Committee and the good work that the
Committee was doing and all that. Un-
fortunately the impression in our S:ate is quite
different. He spoke about a report which was
unanimously submitted by a subcommittee of
the Consultative Committee on the question of
eviction from forest land. | think there should
be some coordination here at the Centre. Some
Ministries should know what is happening The
Home Ministry at least should know what is
happening in some other Ministries here at the
Centre. Recently a question was posed by one
Member in the other House and in the answer
it had been stated that the Government was
going to evict the people from certain areas.

SHRI JAISUKHLAL HATHI: No. |
explained that if some land was required for
the construction of any project, then eviction
was a different matter, but not because there is
an encroachment. That distinction is there.

SHRI M. N. GOVINDAN NAIR : Now,
anyway, | take your assurance on the floor of
this House as valid. At least let this assurance
given on the floor of this House be noted and
be respected by your officials there.

SHRI LOKANATH MISRA : There is a
lacuna in the explanation given by the hon.
Minister. What would happen in case you
require some patch of land for a project and
you allow, on the other hand, the status quo to
continue ? Do you pay any compensation to
the person from whom you take the land ?

SHRI JAISUKHLAL HATHI: Now, I
shall explain. Compensation would be paid to
the owner of the property. Now, if it is
admitted to be an encroachment, he
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is not an owner. So, the question of com-
pensation would not come in, but any other
benefit that would be given to people who are
evicted, as a result of the decision, would
certainly be given to those people.

SHRI M.N. GOVINDAN NAIR : The
report that has been submitted by the sub-
committee has dealt with this question of
compensation, etc. That is why | am not going
into that. Now, the small loophoL has come to
our notice. | will explain bow that is going to
be utilised by the administration to have their
own way in the State. Now, the hon. Minister
will remember that in the Consultative Com-
mittee an assurance was given that in cases
where no serious damage to property or life
had occurred . .

SHRI JAISUKHLAL HATHI: Violence.

SHRI M. N. GOVINDAN NAIR: Violence.
| just tried to explain it further. That is all.
Other than serious violence, the- cases will be
withdrawn and especially cases launched
against students. Now, in Quilon, I want the
Home Minister to give us the reason why the
cases launched against the students there were
not withdrawn. That is No. 1. No. 2, | want to
know from ihe Home Minister whether the
cases were launched after the institution of the
public enquiry or before that. No. 3, | want to
know from the Home Minister whether the
number of accused went up after the
institution of the enquiry.

SHRI JAISUKHLAL HATHI : Number of
what?

SHRI M. N. GOVINDAN NAIR: The
number of accused. So, in spite of the
assurance given in the Consultative Com-
mittee, the State Government had seen to it
that the cases against the students were not
withdrawn even if serious acta of violence
were not involved. This goes against the
assurance that was given in the Consultative
Committee.

Now, as far as the police excesses on
students are concerned, three places became
very prominent. One was Quilon and nearby
was Kottiyom. That is one area. Then another
was at Neyyattinkara and Balarampuram. The
third was in Tripuni-
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thura. At Kottiyom and Quilon the entire
public were convinced that there was no
provocation from the students. There was no
serious violence on the part of the Students.
The attack on the students was quite
unwarranted and the entire public, the bar
association, which includes lawyers from the
Congress Party, the merchants' association
and every organisation in that part of the State
joined together in their demand for a public
enquiry. On the 11th of February, the
Government issued a Notification and every
organisation in that part of public enquiry. |
have a copy of the Notification with me. It
says i—

"Whereas the Government are of opinion
that it is necessary to appoint a Commission
of Inquiry for the purpose of making an
enquiry in a definite matter of public
importance, now, therefore, in exercise of
the powers conferred by section 3 of the
Commission of Inquiries Act, 1952, the
Government of Kerala hereby appoint a
Commission of Inquiry consisting of Mr.
George Thomas . .."

So, a Commission was thus appointed and it
was stipulated that the enquiry should be over
and the report should be submitted within
three months. For fall two months the
Commission slept over it. No action was
taken. Again, there was an uproad from the
people as to why the Commission was not
functioning. Then, on the 12th of March the
Commission has come forward with a
statement whereby it has aid that no public
enquiry would be conducted. The enquiry will
be conducted in camera. He has stipulated a
few conditions. One is the enquiry will be
conducted in camera and will not be open to
any person other than the parties to the
enquiry. Two, the parties to the enquiry
should give a written assurance that none of
the details of the day to day proceedings will
be made available to the members of the
public or newspapers and will be treated as
strictly confidential. Three, every effort will
be made to avoid examining and individual
who is an accused in a criminal case, as a
witness in this enquiry. Now, you should
remember that most of the students who were
victims of police assault were accused in
police cases and they have been so charged.
So, none of these students can go and give
evidence before this Commission. Four, since
there are no special circumstances warranting
a
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deviation from the rules, the parties will not
be represented by conusel. So, no lawyer can
be appointed. Five copies of evidence given or
documents produced will not be granted to the
parties or to the witnesses. Congress lawyers
may take note of these things. Six, no portion
of the proceedings or evidence should be
published in the press. Seven, evidence will be
taken only regarding the incidents in general
and no permission will be given to let in evid-
ence fixing criminal liability of any person
who was present at the time of the incidents.
Then, of course, there are certain other
conditions.

SHRI LOKANATH MISRA : They have
taken a number of them from the other side.

SHRI M. N. GOVINDAN NAIR: So,
according to the conditions laid down by the
Commission, this public enquiry has become a
mockery. You can never say by any stretch of
imagination that the enquiry which this
gentleman wants to conduct is a public
enquiry, and he has taken shelter under the
plea that already a case is pending in the
courts. According to the decision of the
Consul ta the Committee the cases should
have been withdrawn much earlier. Now you
see how the decisions of the Consultative
Committee, how the assurances given to the
public, are being undermined through the
manipulations of the administrative body
there. They defeat the public enquiry by
saying that it is sub judice. Now if a situation
arises in any part of the country where a
public enquiry is necessary, it is quite natural
that the police will be charging certain cares.
There was no instance where such cases had
not been charged. In our own experience in
our State the same objection of sub judice was
raised before a Commission. He happened to
be a High Court Judge at that time and he
ruled it out and conducted the public enquiry.
I want to ask the hon. Minister this. Tn
Jagdalpur you have instituted an enquiry. |
want to know whether it is going to be an
enquiry like this or a public enquiry. Today or
yesterday | read in the papers that you are
making a mockery of the Bengal enquiry
under the same plea. So in the name of sub
judice if you are going to take shelter under it,
then why should you have this Public Enquiry
Act in the Statute Book ?

[3 MAY 1966]

to the State of Kerala %

Remove it." Why should you dupe the people
? When there is public pressure, you come
forward and say : "Well, there will be a public
enquiry”, and through the backdoor in the
name of sub judice you sabotage it. That is
what you are doing. Do not try to play with
the sentiments of the people in this way. You
speak about democracy.

THE DEPUTY CHAIRMAN: Yon have
taken nearly half an hour.

SHRI M. N. GOVINDAN NAIR: Another
five minutes | require, Madam, since | have
certain other things also to bring to your
notice. If the entire people in the State, if all
the political parties in the State, if all the non-
political organisations in the State, come
forward with a certain demand and if the
administration sits like a ro.k without budging
an inch and behaves like this, how can such
an attitude be justified in democracy? You
know about the instance of the emergency,
what you have done. AH the retired Supreme
Court Judges, and even the present Supreme
Court Judges came out with statements
against the emergency, but still you are not
prepared to withdraw it.

I want to draw your attention to another
matter. Everybody knows how you have dealt
with the tribals in Bastar. In our State there
are tribals, but they are small minority. In a
place called Erumebcli there are a few tribals,
not much but a few thousand families are
there. About a property there was a dispute
between Government on the one side and an
important landlord on the other. The case was
decided in favour of the landlord. If it is
Government forest land, then these tribals are
entitled to certain protection. If the land is the
property of the land lord, then according to
the tenancy rules the same tribals are entitled
to protection. Here what is happening is that
the police and the landlord are joining hands
together in evicting these people. They take
them to the police station, beat them Y force
them to leave the place. This is what is
happening. Just a few minutes ago you said
that there would be no evictions. If that is
your attitude, why should your officers in
connivance with ".he landlord evict some 350
tribals from a particular area called Erumebeli
? You please take note and find out why th-

'y
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have done it. If it is rule of law, the tenancy
law must work here. Instead of that, the police
are using their strength and beating up the
tribals and throwing them out of the property.
That is something which the Government
should take serious note of.

Now we have come to a position in our
State where everybody in the State is fed up
with the present rule. It is not only the
opposition parties, it is not only the political
parties, but everybody in the Slate is
completely fed up with the present system of
administration. It would have been only
proper on the part of the Home Minister if he
had come out with another suggestion, of an
immediate election. If you are really earnest
about the democratic set-up, if there is any
meaning in your advocating democracy, then
the first thing you should have done is to see
that this President's rule is not extended like
this. Now if | may ask you to open your heart,
let me ask you one simple question. You are
coming out with all kinds of arguments. Was
not this decision taken in March 1965 that
Kerala will have an election only in 1967 ?
You are disciples of Gandhiji. Be honest to
yourselves. It appeared i, the papers that Mr.
Nanda was decided, the great Nanda was
decided, that Kerala will have election only in
1967; and then every time you come forward
with your own argument. Now he has found
an excuse. Last time it was the Governor's
letter. That letter created so much of
confusion. They kept it secret. Our hon. friend
here | think expected another Governor's letter
to be brought here. He was not even asked to
write a letier because the rainy season came to
the rescue of the Home Minister to come
forward with a resolution for prolonging this
administration. So this attitude should change.
If you believe in democracy, it is not only
enough that you take to certain democratic
norms, you should uphold those democratic
values. That you are not doing. That is the
melady under which the whole State suffers.

SHRI M. RUTHNASWAMY (Madras):
Madam Deputy Chairman, taking part in a
debate on the extension of Presidential
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rule in Kerala is like taking part in tt
unedifying sport of flogging a dead hors All
the arguments that the Minister use in order
to justify the extension of Pri sidential rule
have been brought forwat before and this
side of the House has dea with them. Last
time we were worried ovi rhe question of the
Governor dissolving tt Legislature without
bringing it even inl being. | think it is the
first time in tli history of legislatures that a
legislature hi been dissolved without coming
into beit at all, without being summoned,

withoi being formed at all. Now the
Legislatui has been dissolved and the
Minisur argument is that the general

elections ai so near and it is costly and
unnecessai to have an interim election. But
intern elections are provided for in the
Constiti tion. That is the only way of restorir
popular Government. Why does not tt
Central Government entertain the idea (
having elections at the present moment Is it
because the Congress President hs reported
after his recent tour that thei is no prospect
of the Congress having majority and coming
to power ? Is because the difference between
the Keral Congress and the official Congress
has n< been resolved ? Are these arguments
to t used in order to prolong the Presidenti:
rule, in ord:r to deprive the Kerala Stat of the
benefits of popular Government And this
Resolution of the Minister ( have
Presidential rule is only trying to kee the
corpse continuing as corpse. It is lit the
Egyptian process of mummifying tt eorpse.
If you go into an Egyptis Museum, you will
feel the over-powerii smell not only of death
but of the rent! ries with all that has
happened betwe* he death of the Pharaoh
and the preset moment. Presidential rule
only serves t mummify the corpse of
parliament*! Government in Kerala. We on
this sic of the House always felt that the fear
( the consequences of the Governor not e
plorinj all the possibilities of having mini
terial Government in Kerala, has been Ju
tified. And the most recent justificatk is that
this House has been deprived <
representatives from the Kerala State <
account of the dissolution of the Lerisl ture.
Tf the Legislature had been kept i being for
the past two years, the Govern* could hope
that favourable times migl occur when a
ministry might be possibl It may be hoping
against hope but still oi
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can never give up hope, as long as the
Legislature is in being. The result is that this
House has been deprived of the re-
presentatives of Kerala State. Now all those
administrative failures and deficiencies that
have b:en pointed out by Shri Govindan Nair
are thrown upon the shoulders of the Central
Government. If there had been a ministerial
Government in Kerala, all these administrative
failures and deficiencies would have been the
funeral of that ministerial Government. Now it
is the funeral of the Home Ministry or the
Central Government. In addition to all the
burdens, the overwhelming burdens that have
been thrown upon the Central Government in
recent years from abroad and from within, in
addition to all those burdens, now this heavy
burden of being responsible for the
Government of Kerala has been thrown upon
them just because of the fact that the
Legislature was been dissolved and the
Governor made no serious attempt to get
ministerial Government. It is no use saying
that the Governor sat in his office and sent for
the representatives of parties and found out
that no ministerial Government was possible,
that no coalition Government was possible. It
is only when the members come into the
Legislature, when *hey become members of
the Legislature and come into political and
parliamentary contact with one another th3t
the Governor could come to my conclusion
ajid say that a ministerial Government is
impossible in the State. The Governor made
no such attempt. Sitting simply in his drawing
room or in his office room and getting reports
from all quarters, from the representatives of
the parties themselves, he came to the
conclusion that a ministerial Government was
impossible.

And so we are faced with this uncom-
fortable position that if Government is to be
carried on in Kerala, it must be Presidential
Government. AH this is due to the fact that the
Congress Party, believing that it could not
come into power, prevented every other party,
every other combination of parties, from
coming into power. Even now, it is the fear
that the Congress Party will not command a
majority in the Kerala legislature that has
prevented elections from being held. In this
matter we cannot do anything but either
remain neutral or support the Government in
its Resolution for the extension of the
Presidential rule.
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We must have some kind of Government. The
Government of Kerala must be carried on and
if the Presidential system is the only one
possible, then we have to tolerate it. But at the
same time we must remind he Government
that they have not taken all the honest steps
that were necessary in order to make
ministerial Government, parliamentary
democracy, possible in Kerala.

SHRI B. K. P. SINHA: Madam, it has been
argued by Members of the Opposition that this
continuance of the President's rule in Kerala is
a negation of democracy and in a sense, a
violation of the Constitution, an abuse of the
Constitutional power. But our Constitution-
framers in their wisdom, while they provided
for a democratic set-up, also foresaw that in
the situation obtaining in this country it may
be necessary, on occasions, that the President,
which means the Union Government, should
take over the powers of a State Legislature.
After the last elections in Kerala no party had
a majority. The Opposition parties were united
negatively in their hatred of the Congress;
they were not positively united even for
running their state together, because it was not
possible for them to evolve a common
programme and they could not evolve a
common programme. In that situation, no
Government could be possible, much less a
stable Government, and therefore, it was
necessary for the Centre, for the President, to
take over the administration of that benighted
State and the President took over.

This matter has been debated, the propriety
of that takeover has been debated not once but
several times in this House and each time the
House, by a majority, has decided that the
Presidential Proclamation was a necessity. In
the circumstances it is futile to exhume that
corpse. It is no use harping on past things. The
issue with which we are facjd here is whether
President's rule should be continued for
another six months or not. Some of my friends
from Kerala who belong to some of the
Opposition Parties may today, for public
consumption, bring forth the plea that
President's rule should not have been
continued. But let me divulge a secret here. |
have been a member of the Kerala
Consultative Committee, a Committee which,
I must say, has been functioning effectively
almost as a legislature
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of the State of Kerala. While numerous issues
have been raised during the course of a year
and a half in that Consultative Committee,
while numerous suggestions have been made
to bring forth certain items for discussion, the
issue of abrogation of President's rule in
Kerala has not even once been raised before
the Consultative Committee. No suggestion
was ever made that such an issue should be
discussed before the Consultative Committee,
and rightly so, because the hon'ble Members
from Kerala, whatever their views expressed
in this House, they have all felt at heart and
they have all expressed the opinion in private
that in the situation obtaining in Kerala there
was no alternative except to extend
Presidential Rule for another six months.

Madam, the hon. Members of ihe Oppo-
sition have said that the rainy season has come
to the rescue of ihe Government. It is not so,
because as | have already said, all the parties
realise and all the parties are united in their
opinion that now that the general elections are
only eight months or six months away, it
would be in the fitness of things that the
elections in Kerala should coincide with the
general election, and it is in pursuance of that
feeling that the Government have not thought
it fit to waive aside the Presidential
Proclamation.

And what is the situation that obtains today
? The situation is that for holding an election
there must be a proclamation, a proclamation
which should precede elections by 45 days.
And in less than two weeks we would have
the rainy season in Kerala. The rains in Kerala
are not the rains in Rajasthan or Uttar Pradesh
or Punjab. It is a torrential rain. It has been the
practice not only in Kerala but all the other
States not to hold elections during the rainy
season. Even by-elections are not held during
the rainy season in any State in this country.
And when would the rainy season be over ?
The rainy season would be over in October-
November. Then what point would there be in
holding general elections to the State
Legislature in November or December and not
extending it two months further and hold the
elections in February along with the other
States ? In any case the elections to Parliament
have to be held
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in February 1967. Therefore, there does not
seem to be any point in the grievances put
forth by the hon'ble Members.

The hon'ble Member from Kerala who
spoke first came out with a long list of
grievances, namely, the civil servants were.
unpaid, the teachers were unpaid, so on and so
forth. But these grievances do not arise
because the President's Rule is there. These
grievances are common to all the States of
India. Of late we have seen that in each State
the teachers and the civi! servants have come
forth with these demands. Rather when Kerala
is under the President's Rule, the hon'ble
Members find themselves in a stronger
position because while the hon'ble Member
made a grievance of these things, he also
urged that since Kerala was under the
President's Rule the Centre should come to the
aid of Kerala with adequate finance and see
that the demands of these civil servants or
teachers are met.

The Consultative Committee has been
functioning, as | have already said, as a
legislature, an effective legislature. In the
past, many a State has passed through
Presidential rule. In P.E.P.S.U.—if | mistake
not—Orissa and in other States Committees
of Parliament had been formed in the past to
operate as the Legislative Consultative
Committee for that particular State. But the
Committees functioned in an extremely
restricted manner. A new attitude has been
adopted by the Government of India under the
guidance of the Home Minister. The Kerala
Consultative Committee has been almost
functioning as a miniature State Legislature
for Kerala There are many positive things to
the credit of this Consultative Committee. The
hon-ble Minister has already mentioned the
case of encroachment of forest lands. For
more than 15 years this problem has been
before the Kerala people. Legislatures after
legislatures have come .

SHRI LOKAN VTH MISRA: How do
you know that ?

SHRI B. K. P. SINHA : | am a member of
that Committee.

SHRI LOKANATH MISRA
plains everything.

. That ex-



101 Proclamation relating

SHRI B. K. P. SINHA : So, legislatures
after legislatures have come and gone in-
cluding a Legislature in which the Communist
Party had an absolute majority. But all these
Legislatures under these Governments found
it impossible to solve the problem of
encroachment. It must go to the credit of this
Consultative Committee that in the short span
at its disposal it has been able to produce a
satisfactory report which is going to be
implemented substantially by the
Government.

Madam, the hon'ble Member referred to the
attitude taken by the Consultative Committee
on the cases that have arisen out of the last
disturbances in Kerala, disturbances led,
engineered and manipulated by certain
Opposition  parties.  The  Consultative
Committee applied its mind to this problem
and it goes to their credit that because of the
attitude they adopted more than three-fourths
of the cases that arose out of these
disturbances had been withdrawn and only a
few cases are pending before the courts, and
those few cases arose out of the extremely
violent type of incidents, burning of buses,
burning of public properties, uprooting of
railway tracks and so on and so forth. They
are not minor disturbances. \nd let me inform
this House that because of the attitude of the
Consultative Committee, the Minister has
been in communication with the Government
of Kerala and impressed upon them that they
should go into the cases minutely and see if
some more cases could be withdrawn.

SHRI P. K. KUMARAN (Andhra Pradesh)
: Why not all ?

SHRI B. K. P. SINHA : Yes, why not all ?
This is a very pertinent question. The
Consultative Committee went into this
question very minutely and it was agreed even
by Members of the Communist Party —let me
inform my hon'ble friend—that the cases
involving violence of a serious type should
not be withdrawn. They agreed to this
proposal. It is no use making a grievance of it
in the House. The proceedings of the House
appear in the newspapers while the
proceedings of the Consultative Committee do
not find a place in the newspapers. They
agreed to certain things in the Consultative
Committee expressly  and sometimes by
implication.
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But when they come to Parliament they make
a grievance of it before the people. It was
argued that the enquiries instituted in Kerala
would be in camera enquiries. But that was
the only proper thing to do in the
circumstances of the case. What was the
situation ? When the disturbances broke out a
number of cases were instituted in the courts.
Some time thereafter, the Government in
response to public demand, in response to the
dictates of reason, decided that a judicial
enquiry should be instituted, and a judicial
enquiry was instituted to go into certain cases.
Now, you cannot have two public enquiries
going on at the same time, one set of enquiry
in the court and another set of enquiry, a
public enquiry by a quasi-judicial body, by an
enquiry commission or something of that
nature. If these two have to go together—in
the nature of things one has to be conducted in
private for if the proceedings of one body are
available to the other or if the newspapers
report simultaneously the proceedings in
relation to some incidents—a lot of confusion
is bound to be created. My hon'ble friend has
made a grievance that the students who are
accused just within a couple of months before
the in camera enquiry.

I do not see what grievance could be on that
score. The Constitution lays down that nobody
shall be compelled or nobody shall be allowed
to give evidence before a body which is of a
self-incriminating nature. If these students
appear before the Enquiry Commission, they
would be subjected to serious cross-
examination, if not by the counsel, at least by
the officers or the judge who is conducting
that enquiry and there is every possibility that
in their immaturity they might make
statements which may incriminate them in the
cases which are pending before the courts. In
this situation if it has been laid down that they
shall not appear as witnesses, this has been
done in the interest of the students, but then
what has been done in the interest of the
students, now it is said, is going really against
their interests. | fail to see any reasoning in
this sort of arguments.

Madam, President's rule was imposed
because there was no possibility of a Gov-
ernment, much less of a stable Government, in
Kerala, President's rule, during the short
period it has operated, has done
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a lot of good to Kerala. Now because of the
particular situation to which 1 have referred
earlier and to which the Minister has made a
reference in detail there is no point in holding
elections at this stage, especially when in 1967
you must have parliamentary elections,
whether tne State Assembly elections take
place earlier or not. Therefore | feel that there
ii every reason in favour of continuance of the
Presidential Proclamation and | hope the
House will endorse this as it has endorsed
earlier.

SHRI LOKANATH MISRA . In view of
your experience would you suggest that
instead of all the Legislatures there should be
only Consultative Committees functioning
everywhere 7

SHRI B. K. P. SINHA : | have not said that
but then | am sure if my hon. friend's Party
comes to power in Orissa, they will
mismanage the affairs and then there will be
every justification for imposing President's
rule.

' SHRI D. THENGARI (Uttar Pradesh) :
Madam, much has been spoken about ihe
efficacy and utility of the Consultative
Committee. This tempts me to suggest that if
this be the better method, probably we should
use it in the case of the Central Parliament and
Central Ministries so that both should be
dispensed with and replaced by the Central
Consultative ~ Committee.  {Interruption.)
Madam, | oppose this Resolution because the
move contemplated under it is a negation of
democracy and gross abuse of the powers
granted by the Constitution. The period
specified is six months but are we going to
hold elections just within a couple of months
before the general elections ? So, it is but
natural that the period will be extended up to
the general elections and this would lead any-
one to suspect that probably this extension of
the period was already decided upon. Rainy
season has also been under discussion. | may
remind our hon. friend that in Kerr.la also
where rains are torrential even some of the
battles in historical times were fought during
the rainy season, in spite of rains. | am
referring to the history of Pazhshi Raja. It has
been accepted by the hon. Minister that even a
good Government would not be a proper sub-
stitute for a democratic, popular and res-
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ponsible Government. But unfortunately 1
must say that this President's rule has not
done justice to the people of Kerala and they
are dissatisfied on every score. | will try to
mention just some of the problems of the
people of Kerala in regard to which the
Centre has not been able to satisfy them.

The first problem is in regard to language.
Every State has been jealous in safeguarding
the interests of its language. Only a couple of
days back Maharashtra declared Marathi as its
State language. But even now Malayalam has
not been recognised or declared as the official

language of Cerala. Madam, in 1958 a
Committee was appointed under the
chairmanship of Shri Komattil Achyuta

Menon to recommend measures to be adopted
for making Malayalam the official language.
The Committee made various
recommendations with i \iew to making
Malayalam the official language by 1965. The
Committee proposed a 7-year scheme but the
scheme has been cold-storaged. | think just
five months back or so an officer had been
appointed on State level for this purpose but
dtala-tory tactics as usual are being resorted
to. Even procurement notices given to illite-
rate agriculturists are in English. Even in the
smallest courts the proceedings are still being
conducted in English. The Centre has failed
miserably in according Malayalam the status
it deserves.

The Centre has further failed to improve
the state of affairs in the private management
s hool in Ke-ala. They receive money for
admission of students, as well is for
appointment of teachers. Private schools have
become a regular business and the Centre is
quite aware of it. A suggestion has been made
that there should “e established an
independent or autonomous  State-level
Corporation for the management of schools
but in this direction the Centre has not made
any move.

In the areas of the former States of
Trivancore and Cochin there are no pri ate
forests, but i, the former Brit'sh Malabar there
are vast areas under private control. Now
some of these forests are “eing owned by
Dewaswams. There has been unauthorised
encroachment on the private forest areas in
north  Kerala, particularly  Tellicherry-
Cannanore area, through
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the active connivance and conspiracy of the
Dewaswam Managers. The Centre has not
been able to put an end to this malpractice.

It is the duty of the Government to give
proper attention to the poor fishermen. Today
they are like labourers under the owners of the
fishing boats. Lion's share of the profits goes
to these owners and those who go to the sea
get very little. They are only the wage-slaves.
The Government ought to have brought forth a
Bill enabling the fishermen to become owners
of their boats Further appropriate credit
facilities should have been granted to them to
ids over the off-season period. | must say that
the fishermen of Kerala are not happy at *the
formation of the Fisheries' Corporation since
they feel that the Corporation would be a poor
substitute for their own cooperatives. They
further suspect that at least one of the motives
behind the formation of the Corporation is the
continuance of employment to one of the
retired offi-cirils, which is not a good practice.
The ice-plants for freezing fish which are
today onlv at two places should have been in-
stalled on the entire coastal area. For fast
transport of fish from the coastal areas to the
interior appropriate arrangements have not yet
been made.

The people of Kerala have demanded
introduction of some railway lines, for ex-
triple, broad gauge from Cochin to the further
South, extension of railway line from
Trivandrum to Kanyakumari, Trichur to
Guruvayur, Kollengode to Trichur and
‘Mangalore-Calicut-Bangalore direct line. It
has been stated by the hon. Minister that the
various Ministries concerned take some to-
ordinated action. Probably as usual this has
escaped their attention.

' The Government has not increased the
amount earmarked for minor irrigation and
wells which the people of Kerala demanded.
They have also not given adequate loan-
facilities for installing pumps and for
consumption of electricity by the agricul-
turists.

The absence of a thermal station is Kerala's
big problem. A thermal station fehould have,
been already installed, preferably in central
Kerala. After the year 1962 there have been
recurring power-cuts
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in Kerala, and this year the power-cut had
started as early as in January. The power-cut
this year is affecting not only induft-trial
concerns but also domestic consumption. In
the first place there is a less number of
industries in Kerala. On the top of 'that
whatever industries are there, they are 'also
suffering from frequent power-cuts. But the
Centre has totally ignored this problem. The
small-scale industries in Kerala suffer not
only from power-cuts but also from the non-
availability of raw materials, particularly iron.
What has the Centre done all these months, |
would like to know, to help the small-scale
industrialists ?

The Centre has not yet fully implemented
the Kerala Land Reforms Act, i.e., Act I of
1964. Particularly the provisions relating to
ceilings have not been implemented. As a
matter of fact, even these provisions are not
fully satisfactory, because there are certain
loopholes. For example, the lands in Kuttanad
area are exempted from the operation of these
provisions. More than 80 per cent of the
tenants are tenants under 'small holders' i.e.
holders having less than eight acres of double-
crop lands. These tenants are denied the right
to purchase the landowner's right or title.

Provisions regarding fixation of ‘fair rent'
are not equitable. For example, in some cases
the fair rent exceeds the contract rate,
especially in the case of tenants under small
holders.

Again, Sir, today the Government procures
paddy from a cultivator at a lower rate, while
he has to pay to the landlord a higher price for
the similar quantity. This disparity has been
persisting under the Central rale. This
procurement of paddy from the cultivators is
at a low price and it does not leave sufficient
margin for cultivation expenses and for
domestic consumption.

The problem of the NGOs. has already been
referred to. Their demands for weightage,
dearness allowance and house-rent allowances
are perfectly justified and they would be
supported in any of their struggles by all the
Central labour organisations of the land.
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The Centre has also failed to provide
adequate funds so that the pay-scales of
college teachers could be brought on a par
with the recommendation of the University
Grants Commission.

In view of all these facts—and | have
mentioned only a few as illustrations and
not given an exhaustive list—I must say
that the Centre has failed to do justice to
Kerala. Even the hon. Minister accepted
that even good Government was no sub-
stitute for a democratic, responsible,
popular Government. This Central Rule
cannot be even described as good
government. Therefore, on both these
scores, firstly because this is a negation of
democracy and secondly since the Central
Rule has failed to do justice to Kerala, on
both these scores, | oppose this Resolution.

SHRI JAISUKHLAL HATHI: | have
not admitted that.

SHRI BANKA BEHARY DAS : Madam
Deputy Chairman, in the beginn ng of this
debate | wanted to know from the hon.
Minister what was the basis of the conclu-
sion that the Government in the State ot
Kerala could not be run in accordance with
the Constitution of the land. It seems from
his speech that it was a subjective
conclusion. It was not based on objective
facts. Madam Deputy Chairman, during the
President's rule, the Governor acts as the
agent of the President and whatever
information about the State, whether politi-
cal or social, has to be received, has got to
be obtained through the Governor. The
Governor happens to be the eyes and ears
of the President. You know, Madam, that
last time when the Government came here
for the extension of the Proclamation they
brought with them the Report of the
Governor of Kerala. The Governor did not
give his report suo motu. The Government
of India wrote to the Governor asking
whether a democratic government as such
could be established there, whether new
elections could be held or whether they
could invoke the old assembly. And the
Governor, not subjectively but after discus-
sing the matter with the different party
leaders in Kerala gave his report. Whether
it was right or wrong he gave that report,
after discussions with the different party
leaders.  After his discussions with
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then be came to the conclusion that a stable
ministry could not be formed. I expect and |
still feel that the Union Government must
have written to the Governor of Kerala to
know the exact situation that obtains there
now. If they have got that report, then it would
have been in the fitness of things that they
should have produced that report before
coming to us with arguments in favour of
extension of the Proclamation.

You know, Madam, that according to
our Constitution, under article 356.

"If the President, on receipt of a report
from the Governor of the State or otherwise,
h satisfied that a situation has arisen in
which the government of the State cannot
be carried on in accordance with the
provisions of this Constitution, the
President may by Proclamation—

(a) assume to himself all or any of the
functions of the Government of the State
and all or any of the powers vested in or
exercisable by the Governor or any body
or authority in the State other than the
Legislature of the State;".

So it is natural for the hon. Minister to take
advantage of this article and say that when
they first introduced President's rule they had
completely taken into consideration the report
of the Governor and that when the question of
extension of the Proclamation comes, there is
no necessity for any report and their own
satisfaction is enough. But, Madam Deputy
Chairman, | want to tell you and through you
the hon. Minister concerned that every time
the Government of India has written to the
Governor about the situation there and after
getting his report and after satisfying
themselves on the basis of that report they
have taken some definite course of action.
Perhaps last time the Government landed
themselves in difficulties because of that
report and so this time they have not come out
with that report and they are trying to suppress
it from us. Madam, | may inform you also that
in this matter of President's rule, the
Government has been following double
standards. Here they have come out with their
arguments because one party could not obtain
a majority in Kerala. After the elections the
Congress  Party
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could not get a majority and so they have
resorted to this President's rule. I may remind
the hon. Minister of the elections that we had
in Orissa in 1957. Then | was in the Orissa
Assembly and you know, Madam that m that
election the Congress party emerged as a
minority party in Orissa. Out of 140 seats they
secured hardly 57 seats. Still the Governor
allowed the Congress Party to form a
Government in Orissa. The Chief Minister
then was allowed two or three months' time to
face the Assembly so that within these two or
three months the Chief Minister could
manoeuvre and resort to horse-trading and all
types of nefarious activities which are not
allowed in any democratic rule, and then
formed a Government. | remember very well
that when we met in the Assembly in Orissa,
every time there was a division there was so
much of behind-the-scene activities, so that the
Ministry could stay on, so that the Ministry
could have some breathing time, though they
had no majority. So this is not a new thing, |
say. They have advanced some arguments, but
T can rebut them by telling them that in my
own State a minority party Tuled, it was
allowed to form a Government and to function
and face the Orissa Assembly.

Madam, | am presenting these facts to yol
to show that those who are now ruling thi
country, do things to suit their own selfis
interests. My friend from Kerala has said tha
just because the Congress Party could not havg
a majority in that State they were resorting td
President's rule there. In this connection | wan
to tell the House one or two other things. Yol
know that under the Emergency the Governo
has got several powers and the President ha
got several powers too. Perhaps this is thg
third time that they wanted extension of thg
President's Rule in Kerala. But | know they arg
going to come up again for the fourth time|
Though thev are not divulging it, everybody
knows about this because Mr. Nanda said-—
and it has been reported in the press—tha
Kerala would have general elections along
with the general elections throughout thg
country. So in the month of November they
will be again coming to us for an extension o
President's rule. I would rather suggest to fhen
that instead of inflicting such a torture upo
this House and the other House thg
Government can take advantage L4SRS/66 -5
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of the emergency power. Madam, as you
know, they have powers under article 172 to
which | want to refer here. It reads :

"Every Legislative Assembly of every
State, unless sooner dissolved, shall con-
tinue for five years from the date appointed
for its first meeting and no longer and the
expiration of the said period ol five years
shall operate as a dissolution of the
Assembly :

"Provided that the said period may, while
a Proclamation of Emergency is in
operation, be extended by Parliament by
law for a period not exceeding one year at a
time and not extending in any case beyond
a period of six months after the
Proclamation has ceased to operate."

So | would rather suggest instead of coming
every time to us and asking for this extension
they can take advantage of this article. Why
don't they do it when they have imposed this
emergency on the country and are not prepared
to lift it ? In Kerala a peculiar situation is
developing. | do not want to go into the facts
of which I am not so much aware as Mr.
Govindan Nair who has now spoken.
Everybody knows that whatever might be the
arguments of Mr. Sinha, the Consultative
Committee can never be a substitute for a good
Government. The people of Kerala want a
Government. Whether it is good or bad, it is
they who have to decide; it is for them to say
which type of Government they would have.
After the last time, about two or three months
back, the hon. Minister said that this
Consultative Committee was functioning
nicely; last time when he came forward with a
proposal for extension there was a great
movement in Kerala and that movement was
for food. The people of Kerala are not happy
with the present situation and everybody is
aware of it.

Lastly, | want to suggest one or two things
to my friends. India is peculiarly situated.
Kerala has been a laboratory for democracy in
India and also for the Congress party. Within
the framework of a federal constitution,
governmental power is distributed between
the Centre and the various States. Everywhere
there are legislatures and more than two
parties are functioning. As in
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[Shri Banka Behary DasJ

Kerala a lime is coming when no party will
have an absolute majority in some of the
States. This may be a permanent feature
unless there is a revolutionary change in the
political mind of India. So every sincere
student of politics who is interested in
furthering the cause of democratic institutions
here will have to solve the problem of Keraki
in the best way possible so that the people of
Kerala are not denied democratic rule. But in
that process the Congress party and the
Government of India have been a great
hindrance. The Congress party in its own
interest has always tried to see that the
laboratory experiment produced a child to its
own liking. In the process it has tried to make
Kerala a graveyard of democracy. Either the
State should be run by them or it should go
the way of President's rule. It is against this
background we have to discuss this motion.

As we all know, after the elections in Keralal
the newly elected legislature was not allowed
to meet nor were the political parties given full
freedom to work for a coalition, it will have
been in the fitness of things if one or the other|
party which had agreed to form a Government
had been allowed to form a Ministry and face
the Assembly. Only in that case the country
could have been satisfied whether z
Government can function or not. After]
exhausting all these avenues if it had been
found that the Government of the State could
not have been carried on in accordance with
the Constitution of the land, then only the
question of Presidents rule would have been
inevitable. Instead of following this democratic|
path, the Gover nor of Kerala went in for a
different path which is far from democratic. By|
remaining for a longer period in power and
authority, especially after being saddled with
wide-ranging powers under the Defence of]
India Rules the Government has converted
itself into a ‘constitutional autocracy' in the|
language of Mr. Setalvad, the former Attorney-|
General of India. Against this background if
you judge the political happenings in Kerala]
the only course that was open for the
Government of India was to revoke the
Proclamation and permit the legislature to|
function and allow a coalition Government to
function if possible. If any party is prepared to
face the Assembly by
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forming a Government, it should be allowed to
do so. Only if all these opportunities are
exhausted, the Government of India or the
Governor could have been satisfied that no
party had been able to get a majority in the
Assembly and then only the President's rule
could come into being. In the case of extension
also | would similarly suggest that whenever
the extension ques-lion comes up the Governor
should discuss the matter with the party leaders
and try to see if any party is prepared to face
the Assembly. In this connection | may re mind
you, Madam, about the Constitution of France.
In France the President does not want to satisfy
himself whether a particular party is prepared
to form a Government or not. Everybody is
called in and every party is allowed to see
whether with a coalition or without a coalition
it can face the Parliament of that country.
There only the Parliament decides whether a
party is able to form a Government or not. If
no party feels that it could face the Parliament,
then only other alternatives are di’-cussed. In
India we have so many legislatures. In the
Centre there might be one party continuing in a
majority for a longer period but the political
picture of India is such that in most of the
States there is not going to be single-party rule
and the only course open to the Governor or
the Government of India is to accept the
principle that they should allow different
political parties either with coalition or without
coalition to face the respective legislatures so
that ultimately it can be proved whether any
party can have a majority of some sort and run
the Government. That is the only method by
which the Governor can be proved whether he
is impartial or not. In India, Madam, you
know, the Governors are not impartial persons
whatever the Constitution may say The
Governors have behaved in a way which has
not enhanced the dignity of Governors
anywhere. In this connection | do not want to
say more about the Governor of Kerala. You
know, Madam, when the Kerala Governorship
was vacant and when Mr. Jain was appointed
Governor of Kerala, what undertaking was
given. Last time in the debate it has been
clearly mads out that he had said that only, if
there was President's rule and only if he was
given full right to rule that State, he would
accept the Governorship leaving politics for a
temporary period. And subsequently you know
how, during the Prime Minister's
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election, in spite of the fact that He was
continuing as Governor he meddled in the
whole affair and how the entire nation was
ashamed of the actions of the constitutional
head of that State. | want to say that in India
the condition is such that the Governors have
not been above suspicion. In such a situation if
you want to see that a really democratic rule is
established, that a good Government is
established, that political parties are allowed to
function in a democratic manner under the
Constitution, then the only course open for us
is not to give that much of discretion to the
Governor. The Governor must not have any
discretion. After the election the Governor
only calls the majority party leader to become
the Chief Minister and the Chief Minister
forms the Cabinet. So the Governor in India
should not be endowed with any other
discretionary powers. The Constitution has not
given any such powers to them. Under such
circumstances only the legislature should be
the sole judge whether any party can form a
Government or not.

In the end, while opposing this motion for
the extension of the Proclamation, | would
urge upon you that if you want that the people
of Kerala should have the feeling that they are
getting full democratic rights, then the
Government of India should not give the
Governor any discretion. If one party is not
able to form a Government, then the other
party should be allowed the freedom to face
the Assembly and in this way all the parties
should be allowed their right to see if they can
form a Government. After that only the
President's rule would become inevitable. In
this connection, the other argument has been
advanced that the rainy season has come. It is
a fantastic argument. As you know, last rime,
when the motion for the continuance of the
Proclamation was there, the question of
emergency was raised. Now, the emergency is
there on paper. They have not raised the
question of emergency. Whenever any
proposal for extension comes some plea can
be easily advanced. Now, they are not
speaking about the Report of the Governor.
They are no more saying whether the
Governor has discussed the matter with the
different political parties or not. They are now
only blaming the climate, as they are blaming
the climate or the tain god for
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the famine in different States in this land. So,
I want to urge upon you that, if you want to
run a democratic Government in this country,
if you want to avoid the suppression of
constitutional rights that have been given to
us, the only option is that the Legislature
should be given full freedom as to whether
they should have a Ministry or not. On that
basis the Governor's Report should come and
the Union Government should act.

In the end, | oppose this Proclamation and |
again suggest that, if this motion Is defeated,
then there are two courses open to the
Government. One, the Assembly can be
revived. The political parties in the Assembly
may be allowed to choose their own
Government. If thty fail, then the President's
rule can be imposed. The next course is to go
in for general elections. In this connection, T
may tell you that in Orissa in 1961, in
February or March, when the coalition
Government failed—»because of the betrayal
of the Congress Party—when the Congress
and the Gantantra coalition failed, and in spite
of the fact that political parties in Orissa were
opposed to holding elections during the rains,
the Government of India forced an election
just six or eight months before the general
elections in the latter part of June. So, this
argument does not hold good. In the case of
Orissa, where there is no communication,
where there are difficulties of communication,
there also the Election Commission and the
Government of India had the elections in the
month ot June. So, all this is an eye-wash. All
these are please, because they want to run a
Government of their own, if possible, after the
general elections.

With these words, | oppose this motion.

it gsATgw (IR WRW) T
Famafa weEE, ¥ 9 Awev 7 T
fry w@r 2 1y AT sy ¥
INF FTTE ) AT FRUT N g2 &
IR gHeT AN e A dfgary
FATEE g e g § e oo
HHeq F7W | AT T K AT AT
sAFAF I E AT TR
fe gfon & agi-agt W avEw } @
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[t wrsiTaE]

qew ¥ sfrem &Y &m0 W™ At 9w
awy yraaTal #1 faeiwfe 3 g o

T Y ¥ aga %el T g, g
fag wrera faegr SfY =9 7@ gaf 4
AT g IAa Qe Awar @ fF
FAGE AW FATE | T FRT FHIC
A st #r afowmr §9 379 4y  Frad
o smar & grov, sear & fod, saan
FY, TTHETT AR LA TEAT | AT AT
% fo, s & grew, o=AT &Y A
FRT &1 97 T daeT o ETa v 7
it feafr qaray = 2

afaar dar oy | e S 9 d@fagm
Fr agT ggrs & W IAQ AT ATEAT
g fs ag dfum & ey seqeen 1
FFC FgA gz aAan % fr e ww A
sfaam 1 gom 1 7€ & a1 78 Fr 0
¥ ? =87 168 WA | "T64F O9a
* a7 vw faam-iza g, o 7w
e TAT SET AT & 21 F A9T A7 T
7 % 839 & A w7 gq” JE el
& fau=-n39 &1 w57 ¥4 g, a9 99
f& @t uw v @ #17 gfz St
a5 § a1 &Y a7 u A% 2 a1 UF § qwi
afweafes sdwae & =7 g, AT
%Y faeme faum-izs a1 7 g
Ty FEEEgwE § Sifae & 68 o
amw & ¢ A% A 2 gt
e ST ¥ AfET 9w 9w, i
9 9%, W@ gU Y IH G T A4 41
8 @ &, WEERNT & AW aAewT
Wi s @i g 7 oaw 9 aqee
s aw | gl fira fer st =& ag
F ST AT, S A Wi 49 Q) 39
¥ § S o T T | G agafe-
=T WY §AT &1 ST Y & AT AET AT A0
W ¥ ? fafema v ¥ oz @faam &
LU (RS A
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o9 9T J@T A ) F AHA aH
wra o g do 2t Sadi war @ ot e
& st A Qi) AT § @ FW G q9T &5
FAAEA FIA E, TN WA T A
Ared At St gare e w1 afat
A g § AW I@aAr § a9 A7 AT
HATTA EY ST & | OF H73T W ¥
&A1, WEREH] T AT T &A1, 1% 9@
aegfeafy @ e 70 ST@n at ag
Ffar 4@l & 1 gmd et oF gt A e
&, % wg fr g sagaeE o 5w
AE Fl OFIAT FL ST WE I
Z9 @ Al THGT W IR |

e, w0 Gt seTg qERd A,
aatf: war: anfureeyg avsgwiAr,
aw  fata aft 7 3fs geweE,
aae safarwm 1 9w 0
21 7 § i g w1 gewa § & AW,
FT FY TIA AN FR, g5 wearafayy
F1 T F7 w3 " afz 7% 71 feafy
FT Gt fa@n 70 F<ar g a 48 gut
Fowr g | 4 78 g § v amrt
wFganrd A1 47 THa w1 g ®
AV ars gl & T AW | St §
fr vl & wom A aF | o da A
AT E 1 A i gwATH BT §, e
Tt ferar &, aear ot 2, faenfeat &
fed qufaa oraeqr =@ § syl
T fawre @ 8§, ag andy feafa dwe 4
s fr e wrew 3, @
gfase = & Far u § ) Sfase W
BT ATE SIS AT A & A gaw
AT FT G &, 99T A=) A1 § A1 IS
Tk § @ fawre &1 ) ar e am
A i fafa 3 & o sy o il &
fox dfa¥z w1 & F §  SgEn
W | ]
arw - fow g & wmem,  faw
qqTIR & WA, I8 AT ¥ g
H Y I AeR T Ggrad |
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“ofz el e & oo oW
o ¥ ufaaes fres e ar s
wegafa # waw 2 o i d
feafer dar 21 6 & foredt f6 39 wow
FT AR T W fqAT & AT F FATT
T I AT qFAT A1 EafT 33-
BT9UTT T @7 9% ATAT WA AT
FI 1" ST =rEa g d A
gawm frafa % wvaea | agt & o=
q Fur famr (| TEE AT A gOET AT
#T A FIE gwrs gy wE | 4% 4
& fr aftar &1 srewT € 99 AT
9T A% qGT F AT F g Ty
& qry T safy FtawE & qrr A #7
WA A9 qF AAH HI HIATL A BT
{ g1 faz sr dfaum & |ry aaee
g, dfaary Frgemr g

w7 # =g fF gt fam grdt St
FTT G A TOEfaE s &
F IFr v ATy EE

AT AT H W A(CEAT & AT FAIL
aw ot afeger 8, a2 @9 fag v 8
fo st g 3w W A afg F oAy
TR A W E | AT T FETE

"If a State is governed by the principles

of reason, poverty and misery are subjects
of shame. If a State is not governed by
principles of reason, riches and honour are
the subjects of shame."

Foqaa Fgar g fr o wow wrafz g
mfaa @& &y & @ @@ 97 fafe
Aqradr, @@t a¢ AHTE WA, e
ST, FATEY ATAAT, 7/ AT AT 73,
AT 9T ITHT TEAT, q&T TT FeA a7,
g T AT w0, 7@ O v A,
g v fawddr @@, =@t o
HRATE AT | o A9 O e
qOHIT GO HAMfwa  gEm oAt ag
qv § g9 A gRr | wH w2
is not governed by the principles of reason

g odr A 2§ | w3 1 wewTy
L46RS/66—6
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B & T30 it g o ATh A
A7 IT AT AT T, FT U HETAT
@ @A, q@r 9T 9T dNg Zem ) &Y
4 7 s Avga § fF sy a7 ag
AT A WA & fon smw g w
TE 7 ST AT A1 T A w5 wEr
THL A & 97 37 41T g W
T #1 fafra &1 & 9w 7 f5 7z
THTE T OSG F A F AT qE
T 7T @ g fomat o & ammw
AAET AT AEET AT )

42 % 1 7dfeq FaTAE @AW gw
& A feawan g W< oF wiw g
AT HIgaT g |

"o ) TS, {9 FAl qfEar |

AR auEdy aaty 0z a2 0
Y w@rd #1 osaen § aifas Zee
273 dfsq o |- s AET @
3 | F A9AT ATEGET & AT AT a9
WS TN TEA & | A sEgEen o
& 3 e g § o o vt A1 qw
q afeard & g &1 wafeafa a1
AFC AHA A | Fgr oar g & e
ZW qATE FI A4 AT AJT G AT AT
st o 57 2w (67)% s AW
arar 2 | gae fag adr a9 aea 2
o7 Sz ¥ FAW FAT 9T A9 ATET
# faumr & g wrEAr 41, 98 Qo |r
i g e A F Wt s @ g
afer 1967 & #1 @_T 97 T7@ 20 )
TEFTT T THT GO FT ATAA T
FHTEL F AEAATA F1 AT-ATT 6 WA
Fraafa & oo FeE w2 @
T A FAE AR AE gF g T
7 A7E FT SAATAT TH WA GFAl g |
wafam & g g g fF awre §
7 AT # SHTAETd #1 weAE F 6
we Atfed fr ag @@l 0% qEEE &
= FT 1067 T TTAW TEAT AT & |
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| =1 THATTE |

gt o qf § wr @ owgw A
At FY faar fratEr ofoz § 5@ %
e st A4 g Snfzd . W17 afz
AT ST ALY WIEA | i AR A
FY e & Wi FA7 WAT FAT A7
Zad g 4 wvras fefea 22 et
FT 9% qudY 2T & A7 A quA T AT
FT RO F 74T TEAT AFAE | A FEar
g 5 axwre @ @A Frogewn 0
Iy &, @1 AR WHET TGT FE G 2,
FHFT FATET § FATET AT%A # 914 {5
fiar stram =g |

§ WP HAT ST 9 T4 HeAl
AEAE W X FAR AT A I | AT
T H F18 qEv g el gan
R Far § 7 3@ @ wleq afg
49 & W g IaF fa w8 daEanr
e E | &W T IE (90 &9 7 dE-
Wrft & o1 9T 79 T aaTaEr A
GUEW AT oS g% 3% 41 FAar 3347
FOT W0 1\ qE AT 19 Al w7 AF
s @verfaes 9l &0 g g4 4r
#Ye frgedt AT 97 AT TS AT
FT W S AT AHT TAT A
grewi & faww @178 47 g 3E
q¢ W awg & feafa  wrf @ fa=a
q9g A A W FAd WAl A1 AAT
AT T ¥ 1§ ag S At g oen
Fua WY AT FafEeE e 47 569
fpami & @ & fao &1 &day gaa
T FT AT FGr 4T 98 5 AF AT
X FEitag ¥4 @@ Far 7 oagr 6w
19 | FEfee aeET ars i< FEa
for oY FOUTIERTSY fad e 7 wataar
qW FCAT AET 47T SERT W G997 7
g fer (T AT F g
A W WAEAT F@AT TG AEAT 2
fSraeT awg & 1< gw ¥ fow ag syawa;
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| & aow % fog w7 el &1 oo

47 AT @ @R §B g w0 8
317 3T aEF 9K g GAT H{ 7 FY A
Al &W A Far I3 @Er ET AGAT AT
o 5 o7 F9 A W Aaw A9
71 THAT 8 a1 99T WEW § i A4 g
aodrg ? fagre d o AvE Wb
ATl T FwaT &, Wew 9AW § 441 qEr &
AT &, sHmT F F69 A9 & uwar &
'ﬂf""-lf"‘f TEZ )4 T fa<Er o
VTR @ uE W A Argar g
{oar A aid fr ageme 1 g wO
TSR ZMT | 9T AT W0 5
%3 %1 77177 § 5 98 F9F § T s
2 a1 ag @ ffvaw § fF wig aE
grimEr g 1wz Ay fafEa g alx
Ty &1 0 AZ] g | af T qeW 4 T
grir 7 fa it T AT, Wem AAW W
virzm ? A falsa =y 3Oy &
T4 & 4@ ¢ fF o 9 #¥1a
i i3 &0 2 A1 7199 9= G
A T ad 67 & Tame d &
T F AOFIT AZ1 9 ATALE, I
qIA T TED T R A4 a1
gudr 2 | Afar TTET AT 38t 9%
HAT FET TN HEAT g HIC I qgH
I T r‘“ﬁ'""*h ECiEA]
TE ATFTT FAFAT F 1G0T § A% FAl
faam w1 arors GraEr W0 SEar
N7 Tzl g & sav R_w, 6@,
TFHETH, WA AW ST FEAT T ST
7z awe F f 5 ¥ F0G TEf A a8
YT &R F g miEgl & gaedl #i
WS FAT AT AT BN | B9 FeE gTT a5

aYE & WIHA F1 594 731 & | AiA0

az 78 ;ed % a= gu wiw,
fazre, o, SEeT 41w 929
& sAar & fFEm &1 T atg -
famifars v & garfa w3 fr gz g
1966 # SATH FEAT SZATE | TAfAY
diwmfifFrmary Fagam
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HFeT F1 S AW AR JA F A
SFIT AT | 3T 4E F7ATC THAT B
UM G AT T g & afaey a7
“ft g 3

& frage aow g aEw @ e
aTEar § Ik 98 98 & & e dwa |
eEaf & A w1 ITET AT SO0
2 dr #a1 TEl ITT 93 &7 @ A
w1 o feav o ¢ smewdw At e
¥ agd TR WA Y | Sa% NeW
¥ oI qEudy #i7 qarEr g1 ondr-
R g1 2uTe a8 oF (s a7 ant
wrT i oy F1d7 g g Har
AT AR FTATATE | AT
ghT greg q et ww & fae ard
a1 faaise & aaa
FaaqT & fav uw aEdT @@ e
qifaz g

=1 frewr awir (fazre) - e 97
afea

Sl THATCAN | AT AR AT, A
JETILAIT THIE ) TR A #iKed & fAq
oF qaaT & fod Famer wr g A
g sl aramsy g1 T g &
fau s a3-3¢ Fav Si@ A w9 94 4,
99 EUTE AW & ATEAWT X YT 49
AT F1 gaT H R G A agrdor
fEarar a1 g = oad viw ar
fir s ar 9+ gE ofafafr e
® TEl A9 &0, W wAG & g
§ area sadr | g e q A
fadT  daael ¥ @R 99 an, 7
are ferT Avarsi 7 A gAEr g af
T A fFay amw a==i @
@i S A F g far o o
e & 7 wrw fraw At & S«
FdiTHl  FOEY wUgd aUHT orarEy
faar &t 1 7 ot AwE F fao e
AT @ I ateagd e 7SR
qEEe FRirET @ ar wg @R gy, o
LA6RS/66—7
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a7a & arg FEa G F e
afz srazfee am Eawmfmam e
@ & | T TH AT T G 501 BT
qfd #7% 93 @94 TEW A1 6 WEM &
fau St gam 3y §, 14 9% Ifa
TE AT § | T2 TATE AR H GHA
Argar g a2 N wom 9w A AR R
IFT 37 AET W7 FT faam oA § @R
T 7E (A g & wa T f&an
ST 7 AT AN FTATHAT ZHIC AT
TET & AT FA1 qg ACET 1 AR ARG
plmiATATUAI @ IIH A G
{72 ¥ T a@ R AT 74 9 R fagw
gfem &, 7w &1l gfe A
I JEF 97 I @ g AR
far a7 ¥Rl & = 9i= a9t k-
arfagt Fr e AT |

F syt e g i e S e
41 T AT R G ? 9 Aeq wy qgl
v gan ? frreedt wwan ax faaet At
g A AT WA A @ wens, e
Mt 18 T 7 AT ST 7 AGI qW@E,
Fad T S & WE T agigl
AT FT AT | FAT A | 60 FFGL
Ml @EATH T T FAW 9 FRA B
¥ TOF T R § S 9gal g
A | F A 99 Swar dWRE
FIFTC FY AT ATIEG FATT B J]IK
T g (AN & & AW H1 A A
AGAA H T q9 TR BT G AL
AT R a9 qg 99 qraq 5 w1 gan
gager frme (o § e ddee s &'
AT T HA TE FF T G G A
913 94 SfdE B mer o, g AT AR
FT € TV A, T FHF T 51
FET 94, § a8 Tiag 9EN FTE )
ot gt X g e ARy o A g
G F Y FEar S J. A4 aph

- ‘.



123 Proclamation relating

[ aATTE)
F A aved & af # wwear g f daw o
& FA1 FT FT FL HI A0 IF 9F
R 5 ¥ gy awe S@ W g, WA
% quTS WA §, T LG AT §
FOET A qur wEoEEl w7 OHR
AL @l A s @iz 7 ooy &,
aY g T & AT 9%, AT d9%
AT & AT 97 A R & A
9T ® 9 fraae Fem A g &
afrs off s =y w1 far & @
7 wrgnfy #1 gemg ¥ ol a2 T
qEHTA qATT FH |

dfqam w1 st aw o A g A
FEA AEAT § I q@r A w4
F A% ATAEFAT TEN § AT T GHT
arfgd | F@F AT (TR #) A
gATR | AT AT AR | Sl AR
AEE 4 IR qwe qE e mm
TH g0 qIE BT AT TG T | AT
WE a% Tomee wvag s awa q e
T a9 GF oW AfquT F FE G
aaear W@ ¢ fw Sewr 9w ¢ fa
TE | T qLT I AFAHGA AET AT,
wafa gl a2 A1 A4 AT THEEE
FFH AT G ) OHT F1E ggedr
gWTE wreH 1 Fra w81 oaw wfqea 7 o
gt, digen WS tae § IEAT TEl
AT TN | A UF A AT E |
digew Wt Qe gATe dfqam &
aifaw q¥ grET 7@ @t awar | dfaae
w1 stfasm fioe WeaT e 9T gt
g | B9 Y qEl A% wgen wwed § e
TSF G901 & WEEAT FT qAS AW *
wEer vd & afer | wE o
T | TE Fae g gl e gang e
s@vaer & fad siv =7 go sfafafu
gy ST HET & U H T9d -GN
% fod waer 97 | aY s & fad
w gu wfafafa &= §§ sic I
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afed gt T war # wfafafaes w5
Tl FTT AT 7 &% a7 wr @ §
SET % FWT WA & EW al 9T §wWr
T AR AN &, AATAVTR AHEA
& W 48 uF W A § 1

=t TSR TN AT TETE T AT

o TR : TARTIA A | T
fAgroad g amsreweer 3
famr o & gerd gw a8 820

{Interruption)

qIT qFErRg ¥ 1 ar #w faaw
frasw & fr @ o &1 98 ot 9w
g O & A Aifaw o 3w fae
&1 &% & A1 s A g awa g fe gw
HHeT FT 9 FEA F qF IAC qAW,
fargre, wenr 93w, ToFAE, @ g9 IR
FY wra w1 g2 fagr 9w s g9
WIg UF g9 g w0 far
Ol (Sl 1O e W51 g2
dey Sidiny LS & ¢ Oy 2

L

Tleft wwaz welt @w o AsiRE?
ogl § @gf 9% o 1 S9EE €W ¥
faar ot 1)

off TSTEe ¢ FEr AAEr w9
g ! wwmAIE aEe A aare faer faar
2 ot am 2y i Aonfed == & A
E |

goawafa :amaa 22 fre & fad
g !

ot vmraaw ;22 free ar aga
FHE 13X SF &, ey o g,
&z s, dfe &, =, Tw fame e
T afea

tt ] Hindi translation.
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Igaaafa Wk = Az &
sifsd

St TAATCER X ag T A
g i & 7 on W FTmr
T &, v ol ag @i A4 e § A
faar s =ifgd 1 aafer A afa,
TG Y FAT gUAT F AH AT
THA qGE AT T AW E g
@ § AR AT sfar o & ) afe
i Mafor i ? 0
daifeEt ' Ad 2| avaE daw
At w7 A ¢ | swaa # safaa
#r afear s wfgm afafza et 2,
afF s aafer A afonr gfafees
Tl & gl @ § A1 g A gl
g @ ualteT 3 g9 FE|nr
AT g Afwa @ A oy oo g
T AT, 33 g4 & | AT FY FOAT AETC
AT FE@ER AMITqC ¢ 1542 A
TFAE :

an o1 @a a6l qa @9,
%1 afg &gz w4
¥ a7 zma afa @,

Ay § O dgoEmEE )

0z 7 %ar g v H, Taw, grer @i
AR AT M AT ARAT T v
& 4 & ) wmdEE Irma g,
& e §, v T g
o fam | 7 F0w O F
AT 1 ATH AA 1962 #T 1063 F
TH AA TE FIEAT TE A G 1946
¥ FIAW ST A T ATH A IA FIEAT
a8t 3, fea-Faefy avrer 141 e a1
S FTEAT TET & | HIT FAT G T47 8,
AT ardr A g A7 g A ?
uF WANE gifam wehc fma | & oo
BMo TH AATEL difgar w1 ufAUT 3T
FEATATFATE | § 1947 & 54 A7
T Zar At Fegia oqw i on gfw
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w4 4 Z9t 97 A 741 3 Argw g
wa IEET | K A & afed wzar awa
g f& 9T 310 T wATgT Aifgm 7 qw
W ag sfas @ &t gt 41 7wy feaw
3 wfad=er & |0 e Tad 21 T g
#YT AT 7 & @7 A 9T F T grar
§ Sraardt & wgar At g e faw-
§9 W3 TEgar TRt g v S {ush
TG T AVET AT AT gHA FHTAT F
g fwar ar aidist 1 sandt 8
Fearga g i fan ar s ade
w5 q 3 fad A faar
qr 5 == von 39, o 99 garq
fipar ar for wdt Sft & walaw & 0%
A & oW aEr FY gt W
Zuit 1 7w fed i qam (fE ar
i 0% q0% AT sgtEaT 8 i
UF T ATE v A Fr ) T fd
frar ar f& v aws s s
T ard ot g = o 5w
fora gam siisiT 5% A&7 Arer 4r
AT TET TS UAT AR 2 Al TE Fg 69
fe st ema Fwaw A @ @
At gw %7 77 # wfaw s & fam,
grnfos  swmar & faa, Teefas
guar & fom oz fad F Fean
& o7 397 93w 7 TH7 AT uTEd 99
T 3 A1 &V F 1 wal Ao faaraar ?
59 fagre 7 oar 92 wEd 99 @ at
g W 7 A8 gaq fzar w7 oS
wem wAW | oA At wEm a9 @
FET HTHEHT FT 719 7ol ¢, Fal wiaaar
F1 &1 7@ 731 g, Tl (nfaaa a1 faam
@ 7ar &, A e e |7 Gan i
AT @I | AT AT AW F G § 9T
ferar ooy & | &r<er & @ fafaa §
g fax & ¥ F@a 1 AW
qaY & 91 wE0 #, g 3T 47 W
difsr « aew w98 Xfawa famndt
€A WA §, AT AR AQ ERC | IAL
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gaw, fagre, asEaE 7 33, 34, 49
sfcrorT sy @ 1 gaeT 397 Aot § &-
¢ =97 Bl | FIAT UST T G499 AT
qg A quA o (5 1A A ga 0 qq
& | AT TA T AIAT § I, qE-
qQ, AF | FAT TAT T T AA G,
A FIUTE, TOF AT | FafaAq
F wzar agw g f ww 7 39 wwa
T UST F1 A 99927 | A ATET F
ga (3T wex § A F40TF Frer aarn
fatar aenia fazm s § s @@
aATHT FIHL 79 4367 # fAUTFT )
FXA@ AN GO A ZT AT § IORL
AW AR B 35097 & I A/
T 1 FFFa 0 ar a4 AT w7
W, g FAry AT § 1 F Ty g w0
Figdr g

Fuawmafa : AaEr FE aae 2
T

| vFATT : oF faaz ) aidy s
&y aferg amf, snfadt  amaamT
ATA I9 AT FY AT AT G 48
F W & FAAT §, gOT A€l B ar
WIAZ 403 1T | 30 FATL A 48 FY
HIEAT (AT HT ZeAT g5 | WTHT et

¥ XIA S(Ew a1 whaw a=ew far g,

afady adggara fFar g——viaq w1
AMFT | Q@I Feaaar 92q 43 9 |
gt wgr % ary @z Wa W S
Tifgd | WAET F T 4 q@ ATFC
W T AT A KT AT § g
qrear § ot g @i o @
ORI 1 | HAST AEATSFATET GHAT
A AT AL AT HIT FHT AT A
W W aEfiar 1 atw ater T@t
g 1 &gy Tgfar g9 g & gor fag
T o FIET §ITC A | g fa
AT UL ) 30 FATU B <fyar ¥

T €, 20 B TFAT T BT 4T 4T | -
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FITAHT F FAMAAT 9C ;o Sl
A w7 0E A ) A0 0F e faean
g 'wra’ 1 guR FAeew & anit S 1
fsvastt ¢ =T, iy o 97 9w S
v | 2o Fifzara war fw arg 1 e
FrgIqy 1 qEe T faaramarg
aeEre 1 g # o ero @fzar wea-
AT FT TG §, FIAT e & qAWTC A
g & ardi &1 dana §, ang @ e
I FE FIO A4 8, 30 fATEr W
AN F qgq a4« fau dqa w fag
& |avg S A sEe o afem aRw
AGAZ TFH AT AT F miwd g
AT 7F q AV IT TH TEAT @97 & A
& T gearr It 8, fawie & d A
FTqr g, 1Y fId & g § 9999, 9
T9% IgATdg 1 9] awF 30 faar-
fzai % 2t et Y 1 @ T8 a8
AT fra qfwa & & 4 v q
HXFF FAT 91 ) A FT qg Alaw
it Fiwa #§ T A 8, v
®I ArE A7 AT 6T IH HIA @ AT,
ZW AT FATT & A § (@ 7 w3
WEHTT &1 argy, W &1y, &, B
T TN

SYED NAUSHER ALI (West Bengal)
Madam, | feel that the fate . . .

THE DEPUTY CHAIRMAN : I do noi
think you are very audible. Please come in the
middle.

SYED NAUSHER ALI: . . . t>i this
Resolution is well-known. But still if 1 want
to say a few words, | do so from a sense of
duly. 1 do not think 1 can add anything more
than what has already been stated. But still |
would repeat a little of it in order to give
expression to my views.

Article 356 is an obnoxious article. It has
been borrowed from the Government of India
during the British regime which was known as
the "break-down" provision. We, while
fighting the British regime, had spoken most
emphatically against this article.
Unfortunately, for us, our Constituent
Assembly incorporated that obnoxious pro-
vision in our Constitution.
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[THE VICE-CHAIRMAN (SHRI M. P.
BHAHCAVA) in the Chair]

Now it may be a little irrelevant h;re to say
what the Constituent Assembly wis. The
Constituent Assembly—I may say without
any disrespect to the Assembly or to any
individual member of it—was constituted of
Members who were elected on communal
electorate, not only communal electorate but
communal electorate of limited franchise.
Whatever that may be, my own personal view
is that our Constitution should be amended in
a way that will reflect the opinion of the
people at Urge, That is a little irrelevant to the
point at issue, but what is relevant is that this
obnoxious article has been made all the more
obnoxious by the illegal way it is being
applied, by its abuse of power by the
Government.

Now, we know that Kerala has seen various
Governments of a peculiar nature. About the
Government, on one occasion, it was said that
there had been a great upsurge against it. And
there was an election which was absolutely
unconstitutional. Now this time | wonder who
put into the brain of the Central Government
that without summoning the Members the
Governor could declare that no stable
Government was possible. This point has been
made amply clear by Mr. Das and also by the
Member who spoke just before me, Mr.
Rajnarain. Now in my opinion the whole thing
was a gross abuse of the Constitution. Now
the Government has again come before
Parliament for extension of the so-called
President's Rule. We know what this
President's RuJe is. It means nothing more nor
less than the Congress rule. The jealous
Congress cannot bear the existence of a
Legislature in any part of India which is not
Congress. But this jealousy is quite
unbecoming on the part of the greatest
organisation in the country. Of course, | may
repeat what Mr. Rajnarain has said about
Gandhiji's last words. Gandhiji said that the
Congress should be dissolved and some other
organisation should be established in its place
on achievement of in-dependen e. In fact, he
could forsee that this would lead to abuse. In
my humble opinion the Congress Government
is no Government. It has usurped the name of
the Congressso long. Ifyou just take
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stock, you will find that there are more
Congressmen in the Opposition than in the
Congress. In fact the prestige of the Congress
has been the only asset of the so-called
Congress Government. Now that is again not
quite relevant to the point. My own idea is that
if the Government wants to atone for the
mistake it has committed, for the sin that the
Congress Government has done, let it revoke
the President's rule. In fact that was the
greatest blunder, that was the Himalayan
blunder that it committed. If the Government
really intends to atone for that, the only way to
get out of it for the present is to revoke the
present President's rule, and also summon the
Legislature, if necessary, by a constitutional
amendment and allow it to function.

SHRI BANKA BEHARY DAS: No
constitutional amendment is necessary.

SYED NAUSHER ALI : | am told that no
amendment is necessary; | do not know, hut |
am not quite sure what the position is and that
is why | have said 'if necessary'. Now that is,
in my opinion, the only remedy that | can
conceive of for the present. You can have
your own election in 1967 or you can have
your own election even now but that will not
atone for the sin that has been committed. |
therefore request the hon. Minister to consider
whether they can somehow or other bring into
existence the Legislature and allow a Ministry
to be formed. Of course, Ministries might
change but even the Congress Government
have changed their Ministers in many places.
An example was given by Rajnarain Babu that
Shri Pattom Thanu Pillai continued with 19
members with the support of the Congress;
that Ministry con linued. Now what is the
effect of what you have done ? The effect is
that you do not allow democracy to grow. It is
a positive hindrance to the growth of
democracy. That is why in France there is no
provision like this, as has already been stated.
The Assembly will have their own
Government and after some time if they
cannot face the Legislature, they will
automatically go and another Ministry will be
formed. That is how democracy can be
furthered. But your object is not to further
democracy, your object is to stifle democracy.
If there is no Congress Government in any
State, stifle it. | have heard it said in Bengal
"What is the object of giving votes to the
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Communists, because if they come to power,
the next day the Congress Government will
come upon it and turn it out?" Now is this the
way you want to further democracy? If you
really are sincere, if you sincerely feel that
you have done something which is not
permitted by the Constitution, | would urge
upon you just to revoke this President's rule
and allow the elected members of the
Assembly to come into being and form their
Ministry. That is all | have got to say because
my predecessor has practically said what |
have to say. Thank you.

SHRI K. V. RAGHUNATHA REDDY
(Andhra Pradesh) : Mr. Vice-Chairman, it
would be anomalous to think in terms of
President's rule in any State as it would
corrode the very basic concept of democracy
provided by the Constitution. Presidential
Order or continuation of emergency would
lead to a state of acquiescence and the
psychology of acquiescence ultimately would
lead to Fascism. These, Mr. Vice-Chairman,
are undoubtedly the great principles that are to
be kept in mind by every serious politician
who has got the interests of the nation and the
interests of democracy at heart, and these are
the guiding principles which should always
remain as the test of human conduct and of
every politician who deals with public matten.
Nobody can demur about these principles, Mr.
Vice-Chairman. | have seriously pondered
over the question whenever | have thought of
speaking on this continuation of the
President's rule in Kerala. And it gives me no
pleasure to support the move to continue the
President's rule. But the compelling reasons
that arise out of the prevailing situation in
Kerala and the past history of the
Governments in Kerala would convince even a
person who feels highly hesitant in relation to
these measures to support the proposition
propounded by the hon. Home Minister.

5pP.M.

Mr. Vice-Chairman, there have been a
series of Governments in Kerala and | do not
think for a moment that the Governor had
come to this conclusion of advising the
Government of India to dissolve the
Legislature without consulting all the political
parties, without discussing with  the
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leaders of the various parties that came into
existence. The various parties and their
leaders have in fact been consulted by the
Governor. Probably a different Governor
might have come to a different conclusion but
the Governor on that particular day had come
to this conclusion that on a reasonable
evaluation of the situation and the existing
objective facts probably a stable Government
could not be formed. The argument no doubt
is : Who are you to judge ? Why did you not
give a chance to a particular political party to
form a Government ? It is a very valid
argument.

This is a very valid argument in theory. But
I would only like, Mr. Vice-Chairman, the
Members of the Opposition to consider well
this position. Democracy should not be upset
too often. In thus upsetting a democracy a
psychology would be created which would
lead to fascism. Similar and with equal force |
might state that if we allow a government to
fall very often, if the State Government or any
Government is changed too often and is
allowed to fail too often, then too you have
that same psychology. The history of France,
Mr. Vice-Chairman, has been the history of
falling and rising of Governments, and for a
long period of time in France no Government
could exist for more than six months. There
have been Governments which were short-
lived even for three days. If we take the social
and political history of France into
consideration and apply the principles that we
derive from that political history and the
history of the falling governments, then we
find that it leads a country to the setting up of
dictatorship. It led to dictatorship in France.
The dictatorship may be benevolent, the
dictatorship may be a good one or the
dictatorship may be bad. But to the extent that
it negatives the parliamentary system, to that
exent it is again a corrosion of the democratic
system and to that extent it is regrettable. If
that is the inference that is to be drawn, then |
am not one of those who would be enthusiastic
in allowing a Government which is going to
fall. If we allow any political party to form a
Government then that party must be sure of
reasonable stability and that Government
should be in existence for a limited period at
least. Otherwise the people would get
demoralised and this demoralisation would
lead to loss of faith in democracy.
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SHRI MULKA GOVINDA REDDY :
Mr. Vice-Chairman, we may continue this
debate on Thursday. It is already 5 o'clock
and so let us continue this debate on
Thursday.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We have got a very tight
schedule for this session. If hon. Members
want that this debate should continue now
they have to sit a little longer, if they want it
to be concluded now.

SHRI J. VENKATAPPA (Mysore) : In that
case we should have been informed about it
earlier.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Deputy Chairman had
already stated that the debate must conclude
today.

An HON. MEMBER : One day means so
many hours.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Yes, one day means three
and a half hours. We have already taken about
two and a half hours and the Minister will
reply on Thursday and he may take another
half an hour. So three and a half hours will be
completed. If the House wants to hear more
Members then it has to sit a little longer.

SHRI A. D. MANI (Madhya Pradesh) : Mr.
Vice-Chairman, | would suggest that this is a
very important debate and we have a tight
schedule on Thursday. The House can allow
the Members who want to speak, to do so by
sitting for a few more minutes.

SHRI K. V. RAGHUNATHA REDDY :
Mr. Vice-Chairman, in any event the general
elections are coming in 1967 and | presume
and | hope that all the political parties in
Kerala would be able to participate in those
elections and | also hope that even though the
Congress Party may perhaps not be in a
position to form a Government, the
Opposition at least would be able to form a
Government and not put the burden and the
responsibility on the Centre and make the
Central Government accept this responsibility
and then make a grievance out of their own
inability to form a Government, If they had
been in a posi-
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tion to form a Government certainly nobody
would have prevented them from doing so.
They could very well form a Government.
The mere fact that they failed to form a
Government and were unable to do so, that
should not be the basis for raising a grievance
and placing it on the head of the Central
Government. | wish the Opposition Parties
well and | do hope that they will form a
Government. | do not mind their forming a
Government. After having the elections next
time let them not fail either through their
disunity or inability to form a Government
and then again raise it as a grievance and say
that they were not allowed to form a
Government.

SHRI AKBAR ALI KHAN : They do not
want elections and they want to put the blame
on the Congress Party.

SHRI K. V. RAGHUNATHA REDDY :
Mr. B. K. P. Sinha was referring to the
question of enquiry commission and | was
struck by one point. 1 would like the hon.
Minister to consider it. It is not for us to say
whether the students should examine
themselves before the commission of enquiry.
He raised a pure question of law and for the
purpose of clarification and not for the
purpose of this debate | may say this. | do not
want a wrong proposition of law to go
upanswered. What the Constitution prohibits
is the compelling of a person to give
incriminating evidence against himself. On the
contrary if a person volunteers to give
evidence then there is no question of article 20
coming in. Therefore, if the students on their
own want to come and give evidence then
there is no law of the land which will be able
to prohibit them from giving such evidence. It
was argued that the case would be sub judice
that some cases would be going on in some
courts and so they should not come and give
evidence. That is really not a correct
proposition of law, because in a case and
counter-case where in one case a person may
be the accused, in the other case he may be the
witness. Therefore, in this connection there
cannot be any legal prohibition

SHRI BANKA BEHARY DAS: But
according to the direction of the Home Min-
istry of the Government of India the enquiry
commission was set up to go into the
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question of student unrest in Orissa, though
thousands of criminal cases were going on in
the court. It was not a commission set up suo
mqtu by the State Government, but because of
the directive of Mr. Nanda it was set up.

SHRI K. V. RAGHUNATHA REDDY :
That is altogether a different matter. It does
not arise from the proposition that | am trying
to explain. Therefore, if the students propose
to come forward and give evidence to the
commission of enquiry, they are at perfect
liberty to do so and there is no constitutional
or other prohibition against their doing so.

Mr. Vice-Chairman, since the question of
parties failing to form Government in
various States is likely to become chronic in
the  future, a constitutional procedure will
certainly have to be evolved which will be in
consonance with the principle of
democracy and where the representatives of
the public can participate in an effective
manner. | had been doing some loud thinking.
We have these Consultative Committees but
it will be agreed that they are not very
effective in evaluating and understanding
the problems of the State and there would
also be the grievance that the members of the
State, members elected to the Legislature,
were not allowed to participate in the
activities in relation to  the conduct of the
affairs of the State. This could be a very
valid argument that could be advanced.
Therefore, Mr. Vice-Chairman, since the
constitutional  provision is there for the
dissolution of the Legislature and for the
introduction of President's Rule and since
the Governor rules with a number of advisers,
either official or non-official, 1 would only
suggest whether it would be possible for the
Central Government to think in terms of a
constitutional procedure where from the
political parties who constitute the members
of the Legislature, in proportion to the
members of those political parties, some of
them or others suggested by them, could be
made advisers and the Governor would take
his decisions on the basis of the majority
opinion of that advisory committee, which
would be binding on the Governor, and the
power of the Governor would only be to give
his casting vote. In case there is a
difference of opinion, the Governor can
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give his opinion and he can exercise his
casting vote. Now this would solve the
anomaly of . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Reddy, | may tell you,
you have one minute more.

SHRI K. V. RAGHUNATHA REDDY.

. having a legislature which may not
function because the parties cannot legally
form a Government and at the same time it
will remove the grievance that can be raised
by the political parties in a State. Mr. Vice-
Chairman, | would like the Government to
consider this matter and see how far this can
work.

I support the Resolution brought forward by
the Ministry in the circumstances of the case,
in the circumstances that are available, in the
particular context of the objective conditions
prevailing in Kerala; though in principle I am
opposed to the extension of President's Rule
unless compelled by circumstances, | feel the
circumstances in this case fully justify the
proposition. Thank you.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): | have got three more names
of hon. Members with me end | would request
them to limit their remarks to ten minutes. Mr.
Jagat Narain.

ot W wogw (d99m9) o ATEe-
T waE, foew am s 17
SEATT T AT AT AEAfr wew @
R W7 T 2139 7 a9 97 g e
TATATE  AEUL 2E 4T A1 e o
fo< uz gera qor fmr T € &1 T
AT THAL FI UL § | I9 a5
ot U W AT 97 A1 ST A7 qHIT
qTed 7 48 FaT ¢ T grena qwt oW avE
& e agr 2faw e s w85
Al #¥FET A, ACHIATHT A2,
AT wEq o IAH g YA WIEAT§
fr =fam mamiz #t ards = &1
7 w2faw waHe & ariw aw & i
I AFATAT g1 OF e # A7 4G

faams
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afst aga F qET THAT AT 4
W e ATAT gHIT A&l GWA §
W 1951 7 At awr aw far o

# 20—25 WET T | i
FWAT AT A AIA 4, AT q@w® W
R G e i 1 i i o G
T T AT i w5 T AT &7 AT
AT § 7 gEAT AT AET ART g
g TT AT AT B gEAG 9T, 4B
it @ET  FT AEH FET ST
faers ga a7 g gam fag #4
A = AWET FEET S 91w
a§ FHIT T IA40 TAT FLF TN AT
7% FgT 97 {F ET A1 F 1 T
f& =9 a7 F9ET WL ST F;
WEALY TE FE AT & g AT A
e | e amEEEe wERTY,
aaT g gat % T & g gemn
A =FW ¢ fzarfy gu s ae
¥ far @ 7 &) T A 9@ 9w
Ao €19 g4 o agafa ey an
frar mam FaT A Y I AT @
@ TwEar g v wefaw e a
ardis #47 &, 12w A fow feew
F TaAAz 37 ATewA A ag & fr
2faq  wEHz & S ards adw
ARd wwaferT ¥ 7T E AT SHATOF
T A7 HTT & aTHA 497 f@r )
grad a7 ¢ e garfrarz ST AT awT g
A A9 T Y FTH FEAT § | FET A€
arar § f Feariaft a7 wowr |EmET
G § WY ACART 9% ARTAAL gl
%) T T 72 wwed g T A0S ae
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avit g1 war g, 318 e fafaee @
g § o 7 ag wwad § i sewr
Il T A 3 g At i v e
T AR P S g T A @
AT | ORI ? AWE W 4g geT
fFagi s s A Eram 41
| T Faw gt awis afgwar @
FOT a1 17 T faw &0 s Bar
At AT A H TG FT TG g0
T Fgr ag  w oI gw AR
framas o o agi awnfa oW
ary #% o mar a@t F R g qeer
TRt g v g St s wregnfr wow
am w7 g gt i v g

AT T T AT W g ! AEe-
ATTHA WEIRT, 9 &7 gar g & e
qsma # a7 ged g fE ow et ow
YT AT & AT FET FAIC FHA AU
TR AT g ag @ R Agw
e a7t & fod oF geasr afame
AFET FC g AT sEAT afeawe ag
@ & & 1961 FT owEwmTd &
wfas a goe saniwrs g @
warfaw ag agi #1 gRaEr 7 ¥
WE GO & FHIT o9 ATHIHET @17
9T IE FUEETE UNH FT EE
fr 1961 97 wExaard 41 AT §H
9T WA & vF AWt @gd A wel
a% #71 ¢ fF &< 1961 &1 wEHwPT
7 gfa® gaaedl &0 9% Hie quEl
qA § SEg T AT, SEA FAT 7 97T,
AW HEETAT 4EIRE 9 ATHl, S
TSHAIE F TN, SEW  WiwesT 7
FrT ar 7 fames #T gm0 o J9
qRA | gt o w@r ¢ f' aranfs asw
AR &7 & (% sy arifeea s
&1 Sgtax Iy F1 agefa avw g
Frar Afed @i I T AW R
FEAT A1igd agi A9 T8 AT F@ )
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EilEuciiteyd|
agi gar ag f st @ 3@ 8 99 31
AA TARN AT GAH &1 QL A4 &L,
IARI AAVAAT W ATTH 459 &Y AE
faar, amm gz A w4 g0 5 AR
FUTHATT F1 & A% 9% 989 & 4@
wga  egafa awr A w7 fRan
afes Arer qgoma 7 gree o7 @ e A
% ade 30 fra w1 20 fga fzedft @
@@ &1 Aw Fw o fafweT gat
v famrs g, 5w fafaeezdm fafaeT
% faas §, am fafaee 9 fafazex
& faes 8, e fafeeex os@aw
fafrez & faam g, fefafaens
fafaeze & fa=s 2, 1977 fafees
# faams & & g aw A
A A AL GEAT A W Y,
AT TN AE ZaAT 730 8, fee o
i gy e oA g Fa
&1 agtaw fv oA s frage
2w cfear " FHE7 F IBW
dt 7z w2 % 3w o= iy o
G 10 AT L 10 Pl R 0
agt AT AE AT @ g oww fmaa
qg Al dEal g fE s % an-
fesqarg ? 4 sgm & a7 awa
I qarta #1 A wec s fw faw
wq&rﬁtmmm?m
&F mwad g0 ww =faw saane
#T 39%1 waad fas ag & fv o adf
#r qanfedr g, ar a fawfas @ 49
mﬁ:raamﬁw Mrﬁb‘{eﬁ

§
{3
3
“ﬂa

ERCH
A
farr
rﬂﬁmaﬁmqm@'mm
&1 qarfE @0 41 fee o gea
BENA A AL TL AT | THATE T
o simafoaa w18 g a1 I9a0
FE TN AT ATS0 2, FE AT IARL
A wa fFEr #

T HATAT 47 RATH II0A0 A
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arfeor wr s, g fom o aaew
T AR | ATHRAEA g,
AT FT AT 7g 9ar & 2 fw strer gtaw
graga am@ w7 § 1\ forg aww anfow
T Tifga sw oA @ifow w@ Er
21 T 9 T S oA FOaT
T FFT AT A &1 qarg fwafor
BOIT | ATST WEW AW W1 dwg € Qv
feft godt awg & oW a7 AT §
41X a7 & Fg Fwa g fw s
FHY AT TR FEAT aq i
TEL EET A 1952 W W9 WA
UF WEWT 94 a0 39 99 @9 faw
aifoor gt & At oiYe zma arfwr s
qre A a1 3 faa ag wgan i
ZH Afew 47 awg & TEew Jg §7
wE § g faage o e g

A wAET oA A @ B s
ifadt av T §1 AW ag FEAE
e @ an Azt T O A 97
2w Tz AR A AR &R
A9 &1 qar A e oam w=2faw
TR AF a4 qFdr ! oW
s Ag e oA $09 9 a9
I A9 A FAT F1 QW 4w qr fw
BN Agt TET R AT, Afww 0w Ty
w fF & dqr7 71 9 Fgar, ww
fegeam %t ardra 7 ag gar A
¢t qEv gy wd A A gew |/
a1 FT A FARAI AT AT T GgIA
draas ) gz frgamw 4 feeh
HqEAl A WA A AT A AT
# A § 6 w0 a7 S e
R, T S g i
T E @A Ewam ¥ d 7 o
FALY, A0 A7 § TEAww * g
WL ATTHT FIEEGIOA TOHG A
@1 v @ W g a4, A1 3 A
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1 & arT Wy & weaw awe
g fF ae qm T gEw AT
T d3% T F¥HemeAr F Al aF0T A
W A wrs ger fperer o, fdt o Faeft
T ¥ A AT g Al qA, AR
AT F0 ) T T wree
AATEA AATE 4T, gafas sradr o ana
¥ A8 T Wifge ) w9 TR
FOLE | FA9 FANET § 740 A0
A FAWT  qATT qAAT ATTET
HT THET qIET FT AN F

& AT9 &1 A19 OF 419 AT HEAm
qTgAT §, 4% A% & AT FEAT AEATE
e wiaa ot aadr sfres aar arfag o
T AT | TATH AT TR ATEE
A @ &, AT Ao SfeE w4 Ad
AT | AN WAl w1 AT qE
Faar ¢ fF oy afes 7 @ F
aowar g i o1 7 7% a7 ar
AAT H AT 1 IA FEACH AT
77 7% & faq weaT 7 7 v oAy
g & wirzea § fFza g w7 ad
AT wHEA TAfAT AT TG T |
FAA F FA QO FHT T
dzar  wnfew

ot go %o wfw : % Sfewr aw
aFdr g, Gfes G g Wfgma

st F@ Ao < F ar wgg
gfezsr %1 ara gafaw g @ a1 wifs
AT g 7 a9 § whw T9w
s, @fed  wigr a® wifFanie v
ATEA® &, FAA A AT G g @
A & for sife mraT | s g e
TA AFT AR AV FOAT § IARI ATAT
T g, #7 ag war fw e afes
7% | gafan & wgar awar g 5
AT WA i ad ) G arsfew
gargm, et org 9T EB WA EE
 folt sy X FW sT STA IW
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¥ 1951 W, I G F HAW A1
sgafaa 4, ¥09 F1 g1 T OG-
ofd a5 an faan, a1 s o9 qem
1 deara &1 wer 2, dm foma 9w
@1 § AT ZRART FHImA JETEAT R,
g A W AT WE, qAfaw
weHe % TEE, WIw wadue
F6 @ €, gaadl FHWA F1 R
@ §, aegnfa W @ A8 A FW
99 IHAT GEE g | 9 9T H 7Y
oy Fwd, At e v 7 et s
F AU q0 geqm@ &1 AH SEEIEE F7
AFAE | T NG F AHA T ALH
T qEE w0 qEEET F74rE )

SHRI A. D. MANI : Mr. Vice-Chair-man,
if this House approves the Resolution moved
by the Minister of State, it can do so only in a
spirit of sorrow. Nobody Is happy that the
Proclamation Rule should be continued in
Kerala for a period of six months, but | would
like to ask whether on this occasion the
Government itself is not responsible for the
creation of a situation which has necessitated
the continuance of Proclamation Rule. It has
been said in the past, and | wish to repeat here
again, that the Legislature in Kerala should
not have been dissolved at all and 1 do hope
that a procedure will be evolved by the Union
Government by which the Legislatures of
States, where Proclamation Rule is made
necessary, in future, will be allowed to
function, and will be allowed to remain at
least on paper, so that at the end of the period
of Proclamation, a fresh attempt may be made
by the Government to find out whether a
stable Ministry could be formed. Now, what
has happened in Kerala is that in the most
highly literate State in the country, autocratic
rule has been enforced in the name of the
Constitution since the 24th March, 1965 and
the Governor has been carrying on the admin-
istration. We have revived the memories of
the so-called section 93 rule, which was in
force in India during the days of the world
war. | would like to suggest to my hon. friend,
Mr. Reghunatha Reddy, that some kind of an
amendment to the Constitution should be
thought of so as to associate the people with
the administration
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[Shri A. D. Mani.] of those States where
Proclamation Rule is made necessary. We
have witnessed the fact that Kerala was faced
with one of the most serious food crises in
history without a popular Government or
without the association of popular opinion
with the Government of the day, only with the
Governor of Kerala, who has been more or
less the people of Kerala and the Proclamation
Ruler. This is not at all a satisfactory state of
affairs. There has also been some widespread
suppression of civil liberties, though 1 know
that in some cases the detention of persons
was called for on account of i heir pronounced
attitude to India's border dispute with China.
Whatever may be the cause, we have seen
during the Proclamation Rule the suppression
of civil liberties. There had also been
widespread students' agitations, which had not
been properly handled. Now, 1 would like the
Minister of State for Home Affairs to consider
whether the time has not come for
Government to think of a procedure by which
the men of the State, persons who represent
public opinion, will be associated, in some
form or other, with the Governor's Rule, in
case Proclamation Rule is considered
necessary. | would like to suggest for the
consideration of the Minister of State whether
the Government should not think of setting up
standing committees of Legislatures, in all
those States where Proclamation Rule bas
become necessary, consisting of Members of
the Legislature and Members of Parliament,
who will be closely associated with the
Governor in the administration of the various
departments. | know that the Kerala
Consultative Committee has been in existence
and Kerala affairs are also being discussed on
the floor of both Houses of Parliament, but
you will agree that discussion for an hour and
a half or for three hours is not adequate and
cannot do justice to the affairs of the State
which has been placed under Proclamation
Rule. I would, therefore, suggest that
Government should think of a constitutional
amendment which will permit the setting up
of standing committees to advise the Governor
in the event  >f Proclamation Rule being
made necessary under the Constitution. In the
case of Kerala, for example, those persons
who have been Members of the Legislature
which has been dissolved, might have been
made members of the Standing Committee
and with them might have been associated
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some Members of Parliament. The Standing
Committee could have met once a month or
twice or once in two months to advise the
Governor about the manner in which the
Government should be carried on.

The second point | would like to submit for
the consideration of the House is that when a
State has been placed under Proclamation
Rule, it is not fair to the people of the State
that the Governor should belong or should be
considered to belong to any particular Party.
The question has been raised elsewhere and
probably in hi* House also that the Governor
of Kerala, Mr. Ajit Prasad Jain, during the
time of the election of the Prime Minister
declared his preferences in an unmistakable
ma«ner. There can be no objection to the
Governor of Kerala having any opinion on the
subject, but we would not like any Governor
fo take a line which may be considered as
partisan and which may reflect on his own
non-partisan character. It may become
necessary for the Government to insist that
persons, who are appointed as Governors,
must give an undertaking that during their
period of office they would not associate
themselves with any particular political Party.
They should be non-party persons. If
necessary, if a State is placed under Procla-
mation Rule, the Government should see that
a person, who has held a high judicial office,
is available for the job.

SHRI D. L. SEN GUPTA (West Bengal) :
Independent Members like you and me.

SHRI A. D. MANI: For example, | know
that in the case of Kerala it might have been
possible for a person, with some kind of a
judicial status or a person who has had
judicial status in the past, to be sent to Kerala
to see that the administration is carried on
during the period the Proclamation is in force.

The final point | would like to suggest is
that in regard to the extension of Proclamation
in any State, it must be necessary that
Government should come forward with a full
statement of the reasons why it has not been
possible for the Legislature to function. At
present it is being stated freely that if the
Governor had permitted hem in Kerala to
form a Ministry, it might have been possible
to set up an alternative
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Government in Kerala and that this was not
done and (he Proclamation Rule is being
continued without any semblance of
justification.

These are the points that | would like to
urgi in this debate. I think the time has come
for us to seriously think of constitutional
provisions to provide for some kind of an
association  oi  public opinion  with
Proclamation Rule in those States where there
has been a breakdown of the Constitution.

Thank you.

SHRI CHITTA BASU (West Bengal) : Mr.
Vice-Chairman, | rise to record my voice of
protest as also my disapproval to this motion,
because cur sacred Constitution provides for
opportunity of ruling ourselves. This thing can
be done if the Legislatures elected in the
different States are given ample scope of
functioning, but here | say that the Legislature
of Kerala was not allowed to function in a
constitutional way.

Mr. Vice-Chairman, here the motion is for
the continuance in force of the President's
Rule. This motion negates the fundamental
democratic rights of the people. Sir, | would
like to draw your attention to the fact that this
motion asks for the extension of the
President's Rule for six months. The six
months will expire on 11-11-66, that is in the
month of November next. If the Government
continues to pursue the present undemocratic
policy, then the question of holding the
election comes. Why cannot they hold the
election now? Because | apprehend that in the
month of November next there will be another
motion of this nature for further extension of
this Proclamation. Even if the general election
takes place as per schedule, that will take
place in February, 1967. Therefore, in the
month of November this Government will
come forward with a similar motion for further
extension of the President's Rule. Therefore, it
is undemocratic and it is the methol of
depriving the people of Kerala of having their
own Government.

Sir, this continued process of extending the
undemocratic rule sets a very bad example
throughout the country, because | feel that
whenever a Governor is appointed in a State
where President's Rule has been proclaimed,
practically it becomes the
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Congress rule. Sir, you know that all tfie
Governors who are appointed, by all
implication, by their activities, by their
conduct, prove that they are part and parcel of
the ruling party, that is the Congress. It has
been discussed here that Shri Ajit Prasad Jain,
who was the Governor of Kerala, took active
part ill politics, partisan politics, and he came
over to Delhi to take part in the electioneering
campaign for the Prime Minister. You see that
that amply proves that even under President's
Rule virtually Congress rule prevails in the
State. Sir, | say that no Governor is in-
dependent of the Congress machinery, of the
Congress apparatus. By continuing this
President's Rule you are lontinuing the
Congress rule, although Congress has been
thoroughly defeated by the people of Kerala.

Sir, another point | would like to raise is
this because it is a very vital one and it will be
a lesson for the democratic people of our
country. Our Constitution provides for
President's Ruie, but thwe should be a certain
yardstick to measure which are the conditions
which warrant President's Rule. If you say
lisat the Constitution provides that whenever it
is not possible to continue a Government as
per the Constitution, President's Rule may be
proclaimed, then what are the conditions, what
are the yardsticks, what are the specific events
which warrant soon Presidents Rule ? If you
say that, what happened in Kerala during that
period is happening in many parts of the
country today. If you look at West Bengal
today, you will find that during the past few
months the Government is not practically
functioning in the interests of the people there.
The Government of West Bengal could not
maintain law and order. They had to call for
the military and the military had practically to
take over the civil administration in a very
wide part of our State. Not only that, the Chief
Minister of the State does not behave in a
democratic manner.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We are discussing Kerala.

SHRI CHITTA BASU : Mr. Vice-Chair-
man, although you may feel that it is irre-
levant, | want to develop this point as to what
are the conditions which warrant President's
Rule. The conditions you are to
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[Shri Chitta Basu.]

lay down. | want to learn from our hon.
Minister which are the events which warrant
such President's Rule, and if those events
happen in other parts of the country why the
President's Rule should not be proclaimed
there. That question | wanted to develop
because | feel that the events in Kerala which
warranted President's Rule there may prevail
or are still prevailing in some other parts of
the country. Then you are to find out a
yardstick as to which are the conditions which
warrant President's Rule in a particular State.
That | want to know. Therefore, my
contention is this that the Government, that is
the Congress Government, is determined to
maintain and perpetuate its rule even if it is
thrown out by the people of a particular State.
The Congress Government was thrown out by
the people. In spite of that, they did not allow
the other opposition parties to form the
Government. Assuming for the present that in
the coming general election in certain parts of
the country Congress is dislodged from power,
Congress is reduced to a minority, we
apprehend, we fear that the same thing will be
repeated there in the interests of the party
because they do not like to run the
Government on democratic principles. They
are partisan in running the administration.
They have used the Defence of India Rules for
their partisan interests. They have continued
the state of emergency for their partisan
interests, and therefore they are bent upon
maintaining their rule thoroughly
undemocratically. Therefore, 1 want to say
that unless such yardsticks are determined
which will show \*en the President's Rule is
warranted, this continuance of the President's
Rule in Kerala is undemocratic and is
motivated with the object of maintaining the
Congress rule over there. Therefore, | record
my voice of protest and say that this motion
should not be passed. This motion | oppose.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Palat Kunhi Koya.

SHRI AKBAR ALI KHAN :
Minister reply today?

Will the

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Minister will reply on
Thursday.
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SHRI PALAT KUNHI KOYA (Kerala):
Sir, | rise to support the resolution to extend
the President's Rule in Kerala for another six
months. It is not because | am very happy
about it and many others also are very happy
about it, but the circumstances which arose
during those days have made us swallow this
bitter pill.

Sir, 1 was hearing some new speeches here
today from some Members who were not here
when this came up here for the first time. It has
been already thrashed out here since the very
inception of the President's Rule which came
in Kerala. Of course, there will be two sides on
all points and all sides were clearly thrashed
out here. So, | do not think that | should go
deeper into these matters in this short time.
However, as | said, the people of Kerala are
more concerned about this matter. As a
Member from Kerala | am much more
concerned. We have a Government there and
we are having a Consultative Committee also
to look after the affairs of Kerala. | am glad to
find that at the Centre the Home Ministry is
taking particular care about the affairs of
Kerala and it is trying to do whatever is
necessary for the welfare of that suffering
State. But unfortunately | am sorry to state that
whatever is being done here at the Centre it is
not reaching the State somehow. | do not know
why. That is why we are worried about this
rule by a Governor. Instead of our elected
members, the people's representatives, a paid
servant of the Government is ruling there.
From experience we have come to understand
that things are not getting on very well there.
That is the public opinion. Sir, many things
have been exposed here by some hon.
Members, things which have taken place in
our Consultative Committee itself and about
its ultimate results. 1 do not agree with the
Opposition in all what they say. But there are
certain matters we are forced to agree to. So,
as the Opposition demands we are also
thinking of having an elected Government
there; a duly elected Assembly and a Ministry
in Kerala are quite essential for the welfare of
that State. But when we hear the reason for
such a happening there, | cannot understand
who is really responsible for all that had
happened there. We hear all parties criticising
and condemning the Congress Party and
Government. The Opposition takes no
responsibility at all for
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what has happened in that State. In Kerala
everybody knows the position of parties there
and this is not the first time that Ministries
have been thrown out and President's Rule has
come. We have become notorious for making
and unmaking Ministries there. Why ? Who is
responsible for that ? We will say that the
Opposition and its splinter groups are
responsible. They will say that we are
responsible. It will go on for ever like that. In
a democracy, the Opposition will be there, the
ruling party also will be there. So the longer
and stronger the tongue, the more the noises
that will be heard there. There will be com-
ments always on what has happened there.
Some of the Members who were not here
when this proclamation came here for the first
time are saying about the way in which the
elected members were thrown out and that
they were not ajlowed to form the Ministry. It
is not conect to say that the Governor had not
consulted the various parties. The various
parties and group leaders were called and they
were asked whether they could form a
Ministry. But none could do it, because many
of them were splinter groups. Unless all the
parties joined together, nobody could form a
Government, for which they were not pre-
pared. Those people, who are having these tall
talks now, could not join together and declare
that they will form a Government. The groups
and the parties there, could not agree on
principles. It is correct. That is the worst
condition prevailing there in Kerala. There are
many parties. (Interruptions) I am not going
to say about any other State because | have
enough to slate about my State itself. Of
course, they are not strong

SHRI BANKA BEHARY DAS . Because
the Congressmen could not agree among
themselves.

SHRI PALAT KUNHI KOYA: The Corflks
people can agree when they want to «fee. But
the opposition parties could nOMpjree; that
was why they could not foST a Government
there. The Commu-njPI were hated by other
parties and some communal organisations,
some people, did not like. When they wanted
to come together, this hitch was there. Even
today when we are thinking of having another
election and all that, | am doubtful whether
the situation will improve. Let me ask the
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Opposition whether they can say that they can
have a majority and a one-party, two-party or
three-party Government can be there ?
(Interruptions) That is why | am telling you :
by simply speaking in Parliament or from
platforms, you cannot gauge the minds of the
people. | believe that the people of Kerala
have opened their eyes now, they are alert
now. They know what to do. So, we are not at
all afraid which party wins. To our people, we
are saying, you vote for some party which can
have a clear majority and can form a stable
Government. But these splinter groups
fighting with each other, now trying for some
sort of alliance cannot succeed. The Congress
is still a force there. Nobody can deny that. In
the light of all these happen ings, our poor
State is suffering. We have not been having a
stable Government in Kerala for the last so
many years and the Government machinery
there has become very autocratic and does not
care for anybody because unless there are
some Ministers, people's representatives,
there, these officials will not care for anyone.
They will be caring only for themselves. | can
tell you that in Kerala, before this election, |
myself have heard from the people that they
are fed up with these Ministers and Ministries
and with all these parties. So, before the
election, many of the voters were saying,
"Why do you not put another name also, the
name of the President, in the ballot paper, so
that the President's Rule can come there
without difficulty?" This was the mind of the
people of Kerala at that time. Yes, | am telling
you, ibis was the mentality of the people. So,
they wanted

SHRI BANKA BEHARY DAS: President's
Rule is being decided here.

SHRI PALAT KUNHI KOYA : I tell you
that they would have voted for it then, now
they have changed their mind. Now the people
of Kerala were saying that whoever it might
be, people's representatives must be there.
Otherwise, there wojld be no end to this
officialdom. It had come to such a stage.

SHRI SHEEL BHADRA YAIJEE : Now
the Congress is coming to power.

SHRI PALAT KUNHI And |
can assure the Opposition Members that
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[Shri Palat Kunhi Koya]

the Congress was going to come to po.ver
again there.

SHRI BANKA BEHARY DAS : Let the
people decide, not you and T.

SHRI PALAT KUNHI KOYA : Nei.her
you nor | can decide it; it is the people's voice
because the people of Kerala are not fools.
They can understand what things are going on
there.

SHRI BANKA BEHARY DAS: That is
why the Kerala Congress is being wooed now.

SHRI PALAT KUNHI KOYA: Wooing is
another matter, wooing need not always end
in marriages.

The only request to the Home Ministry is
that since they have not succeeded in solving
the real problems of Kerala due to negligence
of the State Government, the Home Ministry
will take matters seriously and see that the real
needs of Kerala are attended to. Though the
Central Government is taking care of it yet we
know they are not reaching there. | want to
ask the hon. Minister to have an eye on these
points.

Now, Sir, some of the Members were
asking, "why not we have elections imme-
diately before the General Elections ?" It is|
said that Government have to spend more than
Rs. 17 lakhs for an election in that State and if]
we have to spend .

SHRI J. VENKATAPPA: When the
Government have enough to write off Rs. 34
lakhs due from an individual, why should they
not spare at least Rs. 17 lakhs?
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SHRI PALAT KUNHI KOYA : Kwe

are to spend Rs. 17 lakhs from the Govern-
ment side every six months and continue to
come to the same results, what will be the
condition of that poor State 7 Already it is a
poor State. So, unless and until we have some
definite view that some party will come to
power and can manage the Government, by-
elections are merely waste of time, money and
energy.

SHRI BANKA BEHARY DAS : | agree
with you. But who will judge it 7 You or |
cannot judge it.

SHRI PALAT KUNHI
people will decide.

KOYA The

Another particular matter is this. While the
hon. Members of the Opposition are speaking
about relinquishing President's Rule in Kerala,
they are asking in the same breath why we are
not having President's Rule in Punjab, Bihar
and Orissa and tome other States. | cannot
understand why they are asking for this. They
are supporting President's Rule there but they
are against it in Kerala. It is a most wonderful
argument. However, let it continue and let us
hope that everything will be all right when the
voters begin to think clearly.

With these few observations, | conclude.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : The Minister will reply on
Thursday morning.

The House stands adjourned till 11.00 A.m.
on Thursday.

The House then adjourned at fifty
minutes past five of the clock till
eleven of the clock on Thursday, the
5th May, 1966.



